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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 581 OF 2022

IN THE MATTER OF:

VIKAS KUMAR ...APPLICANT
VERSUS
STATE OF HARYANA & ORS. ...RESPONDENTS

CONSOLIDATED RESPONSE/OBJECTIONS ON BEHALF
OF RESPONDENT NOS. 8, 9 & 10 TO THE REPORTS ON
BEHALF OF VARIOUS AUTHORITIES (NMCG, MOEF &
CC & CPCB)

MOST RESPECTFULLY SHOWETH:

PRELIMINARY SUBMISSIONS:
1. At the outset, it is submitted that the present case
has been taken up by this Hon’ble Tribunal through
a letter petition wherein, the allegations were
particularly qua Respondent No. 5 (Yodha Mines &
Minerals) making an allegation of illegal mining on
the riverbed of River Yamuna and diverting the
course of the river by constructing an illegal bridge.
However, after passing of the interim order dated
23.02.2023 whereby, this Hon’ble Tribunal directed
the State Authorities that “no further permission for
construction of any temporary bridge across River
Yamuna for facilitating any sand mining and allied
activities be granted”’. Due to the said interim order,
the State Government stopped providing the
necessary permissions for construction of temporary
bridges which led to the present answering
Respondents to file an Application for Impleadment

before this Hon’ble Tribunal and thereafter, vide the
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order dated 26.09.2023, the present answering
Respondents were impleaded as parties.
. It is submitted that after considering the arguments
advanced by the answering Respondents; after
looking into the peculiar facts and circumstances of
the present case, this Hon’ble Tribunal vide its order
dated 24.05.2023 modified its interim injunctive
order dated 23.02.2023 and granted temporary
permission for construction of temporary bridges
with a direction to remove the said bridges on or
before 05.07.2023. It is to note that vide the said
order, a high-level joint committee was also
constituted comprising of the experts’ members for
conducting the requisite study on the following
issues:

a) Whether any mining activity be allowed across
different streams of river, if more than one at any
place and any temporary bridge be allowed to be
constructed for facilitating
extraction/transportation of the mined material
and other allied activities;

b) Weather permitting such mining activity and
construction of such temporary bridge has any
adverse environmental impact on the river
morphology, ecology, discharge and aquatic life,
etc.;

c) Whether construction of any such temporary
bridge across river for facilitating mining/allied
activities be completely prohibited or permitted
by imposing conditions to ensure minimum

impact on river ecology and aquatic life, and
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d) In case construction of any such temporary
bridge is to be kept in the category of regulated
activities, by which authority and in which
manner the aspects of grant of permission ought
to be dealt with.

A true copy of the order dated 24.05.2023 is annexed

hereto and marked as Annexure- R1.

. It is worthwhile to note that Hon’ble Tribunal, in the

present matter, further granted another interim

relief to construct temporary bridges for the
purposes of sand mining, in favour of the sand

mining agencies vide its Order dated 30.04.2024,

wherein it was held as follows:

“31. In view of the fact that respondent no.6-
MOoEF & CC and respondent no.7-MoJS have not
objected to construction of temporary bridge for
carrying out such mining and allied activities
and recommendations of the Joint Committee
regarding permitting of construction of
temporary bridge for carrying out mining and
allied activities with requisite environmental
safe guards and the fact that adjudication of the
environmental questions involved including
requirement of permission from NMCG is likely
to take time, order dated 25.05.2023 passed in
respect of State of Haryana is modified to the
extent that till further orders to the contrary
permission for construction of temporary bridge
on river Yamuna in the State of Haryana may be
granted by the Irrigation and Water Resources
Department as per Haryana Government

Policy.”
The said aforesaid permission was granted keeping

in mind the reply of the other concerned Authorities
and the arguments advanced by the counsel in

favour of the policy of the Irrigation department.
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A true copy of the order dated 30.04.2024 is annexed
hereto and marked as Annexure- R2.

. It is submitted that the aforesaid joint committee
consisted of expert members in the field and
observed that the State of Haryana has its policy
dated 19.10.2021 issued by the Irrigation
Department of the State for granting permission to
the mining lessees for construction of temporary
path on river creeks by laying RCC hume pipes with
several strict conditions. At this juncture, it is
worthwhile to note that all of the above four issued
raised by this Hon’ble Tribunal were duly
answered/dealt with and the Joint committee has
not suggested for prohibition in construction of
temporary bridges and in fact has suggested that
temporary bridges need to be provided to approach
the island and/or sand mining area for
transportation of mined material. [Relevant page
nos. 872-873]

. It is further pertinent to note that with regard to the
issue of “adverse environmental impact on the river
morphology, ecology, discharge and aquatic life, etc.”
raised in the report of the Joint Committee, the joint
committee had itself suggested that a detailed study
from a reputed national institute be conducted for
reviewing the existing guidelines for construction of
temporary bridges and the said study as suggested
by the Joint Committee has not been done till date.
Therefore, in the present case before passing any
orders impacting the construction/permission of
temporary bridges in the State of Haryana, the study

needs to be done.
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6. It is submitted that the scope of the present matter
has been enlarged and this Hon’ble Tribunal is
considering the issue of temporary bridges in the
allotted mining lease areas will have an impact in the
entire country where there are leases of sand mining,
and hence, any orders passed in the present case will
impact the other states as well.

7. It is further reiterated that the Department of
Irrigation and Water Resource, Haryana, has its
policy, dated 19.10.2021, which till date has
remained unchallenged and even in the present
proceedings, there is no challenge to the said policy.
The said policy has been formulated by the State
Government after due consideration of all the
relevant aspects, i.e., environmental safeguards,
unrestricted flow of the river, extraction of sand
minerals from sandy looms created between creeks
and their transportation to stock sites. The said
policy in fact does not permit any type of
construction in the entire breath of river except only
in between creeks developed due to natural flow of
river and that too of temporary in nature under the
supervision of concerned department.

8. It is submitted that in the Reply dated 30.01.2023
filed on behalf of the Irrigation Department,
Haryana, [at pg. nos. 154-163], it has been
categorically explained the need of temporary bridges
in the mining leases and the said reply has also dealt
with the restrictions to be imposed so that there is
no obstruction in the natural flow of the water.
Further, looking into the fact that mining of minor

minerals comes under the state’s subject as per
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Schedule VII of the Constitution of India, the State
Govt. is the authority to make policies and
regulations keeping in mind the extraction of
minerals in a sustainable manner.

9. It is pertinent to note that as per the MoEF & CC
notification, dated 14.09.2006, mining projects as
per their area and impact have been categorized into
two categories, i.e., “Category A” and “Category B”,
and the state authorities have been formed for
granting environmental clearance (i.e. SEIAA) with
the intention to ease out the process for the mining
leaseholders. Hence, in such scenarios, and
considering the facts of the present case, the
permission for construction of temporary bridges for
mining of minor minerals ought not to be put into
the purview of the NMCG, which have no
guidelines/procedure for granting the permission of
Temprary bridges. At the risk of repetition, it is
crucial to state that no such specific regulations
and/or guidelines have been laid down by the
agencies (NMCG or MoEF & CC) for bringing the
construction of temporary bridges under the purview
of these bodies. In fact, in Reply, dated 20.05.2023,
(at pg. nos. 292-297) and further Additional-
Affidavit, dated 03.08.2024 (1202-1210), the MoEF
& CC has not made any averment with regard to
seeking permission from NMCG for construction of
temporary bridges across the creeks.

10. It is most humbly submitted that this Hon’ble
Tribunal also need to consider the fact that the State
Government are granting mining leases on the river

bed for extraction of sand and for the extraction of
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mineral in the entire allotted area, the permission is
required for making the temporary path for having
access to other part of the area. Thus, it is the duty of
the State Government to grant permission so that
access can be granted for the entire lease area as the
Government is charging lease for the entire area and
if there is any prohibition in making the temporary
bridges or more time is utilized then the amount of
lease shall also be reduced or refunded till the time
permission is pending.
RESPONSE TO THE REPORTS OF THE AUTHORITIES:
A. FINDINGS OF THE MOEF & CC: [Pg. No. 1201-
1402]
11.That in compliance of the Order dated 30.04.2024,
the MoEF & CC, with respect to construction of
temporary bridges across the creeks of River
Yamuna, has taken a view equally evasive and
similar to that of the Joint Committee (in its report
dated 25.08.2023). The MoEF & CC and the Joint
Committee are both of the view that a more detailed
study on the impact of temporary bridges is required.
They have also stated that this Hon’ble Tribunal may
direct State Governments to commence a detailed
study on impact of these temporary structures
formed to aid sand mining. The relevant extract is as

follows:

“9. ...A detailed study is required to determine
on the permissibility of mining across river
channel and the impact of temporary bridge
across river channels, as was also
recommended by the Joint Committee (please
refer para 5...)”
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.That with respect to the adverse impact on the

geography, the MoEF & CC has stated as follows in

its report:

“It is submitted that, the construction of temporary
bridges for carrying out mining and allied activities may
cause changes in channel configuration and flow-paths
impacting the stream's physical characteristics, such as
channel geometry, bed elevation, substratum composition
and stability, in stream roughness of the bed, flow
velocity, discharge capacity, sediment transport capacity,
turbidity, temperature etc. Alteration or modification of
the above attributes may cause hazardous impact on
ecological equilibrium of riverine regime. This may also
cause adverse impact on in-stream biota and riparian
habitats. This disturbance may also cause changes in
channel configuration and flow-paths.”

It is most humbly submitted that in the Joint
Committee’s report carried out an inspection and
observed that the changes made to the nearby
geography was due to the natural course of the river
and not due to any external factors. Hence, the
report of the MoEF&CC is without any basis and
merely on assumption.

Further, it is evident from the Report of the Public
Authority that no in-depth study has been
conducted and only wild assumptions have been
made, as can be seen from the language of the

[13

Report- “...the construction of temporary bridges for
carrying out mining and allied activities may cause
changes in channel configuration...”. Hence, at this
juncture, what is of utmost importance is that an
actual, in-depth study be conducted at the state
level, to verify whether or not use of temporary

structures to aid sand mining actually causes any
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adverse effect to the ecology and morphology of River
Yamuna.

14.That, moreover, the MoEF & CC, with respect to its
stand on appropriate modification of the SSMG,
2016, and the EMGSM, 2020, has submitted that the
provisions for construction of temporary bridges for
carrying out mining and allied activities are not laid
down in either in the EIA Notification, 2006; or the
EMGSM, 2020; or the SSMG, 2016.

B. FINDINGS OF THE JOINT COMMITTEE IN ITS
REPORT DATED 25.08.2023 AND RESPONSE TO
THEM:

15.The Joint Committee made two site visits and as per
its Report inspected the temporary bridge during
normal flow as well. It is evident from the report that
the Joint Committee is of the opinion that the
permissibility of construction of temporary bridges
across the creeks for facilitating sand mining ought
to be looked into by the authority authorized by the
State Governments. The inference can be drawn from
the following extract from the above-said report:

“Sand is a minor mineral under Section 3(e) of
the Mines and Minerals (Development &
Regulation) Act, 1957. Section 15 of the MMDR
Act, 1957, empowers the state Governments to
make rules for regulating the grant of minor
mineral concessions. Moreover, Section 23C of
the MMDR Act, also empowers the State
Governments to make rules for preventing illegal
mining, transportation, and storage of minerals
and for the purposes connected therewith. The
administration of the mining of minor minerals
is a subject that is completely within the domain
of the respective State Governments.”
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That with respect to the issues raised by this Hon’ble
Tribunal, the report of the Joint Committee evidently
shows that the Committee, after conducting a
thorough study, is of the opinion that the usage of
temporary bridges ought not to be stopped and
rather “removable box sections may be used to
maintain integrity of the natural riverbed and full
water way".

Similarly, the answering Respondents appreciate the
idea floated by the Joint Committee that in-depth
river profiling may be carried out at state level for the
length of the entire river by the State Governments
at regular intervals, to ensure sustainable mining.
That with respect to further analysis and study to be
conducted by the States, the Joint Committee, in its
report dated 25.08.2023, has been a little evasive
when it came to weeding out tangible damage to the
shore and the river and has held as follows:

“More detailed study on the impact of temporary
bridge is required and Hon’ble NGT may
consider directing State Government institution
a detailed study on impact of temporary
bridges...”

That, however, the Joint Committee, in its

abovementioned report dated 25.08.2023, after
carefully studying the matter-at-hand has rightfully
held as follows:

“..during lean season, river may flow in
different streams with islands in between.
These islands (aggraded due to sand deposition
and being away from the riverbanks) are most
potential sand mining areas. Access may be
evolved to approach to avoid river stream
channel crossing. In the event of infeasible
access otherwise, access either temporary

10



C.

19.

1421

bridge may need to be provided to approach
islands and/or _sand mining area__ for
transportation of mined material taking
adequate environment safequard measures.”
FINDINGS OF THE NMCG IN ITS REPORT DATED

18.04.2023 & 17.10.2023 AND RESPONSE TO
THEM:

That this Hon’ble Tribunal, vide its Order dated
22.03.2023, had directed the National Mission for
Clean Ganga (NMCQG) to file a detailed report with

respect to the present matter. However, the NMCG
vide its Report, dated 18.04.2023 and 17.10.2023,
has only delved into the theoretical aspect of the
issue-at-hand and has plainly quoted paragraph 42
of the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016, which states
as follows:

“42. Giving of prior approval in certain matters.
- Every person, the State Ganga Committees,
District Ganga Protection Committees, local
authorities and other authorities shall obtain
prior approval of the National Mission for Clean
Ganga, on the following matters, relating to
River Ganga and any area abutting River Ganga
or its tributaries, if required to implement the
decisions of the National Ganga Council,
namely: -

(a) engineered diversion and storage of water in
River Ganga without affecting the flow of water
downstream of the River Ganga;

(b) construction of bridges and associated
roads and embankments over the River
Ganga or at its River Bank or its flood plain
area;

(c) construction of Ghats or extension of any
existing Ghat;

(d) construction of jetties;

11
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(e) construction of permanent hydraulic
structures for storage or diversion or control of
waters or channelisation of River Ganga or its
tributaries;

(f) deforestation of hill slopes and notified forest
and other eco-sensitive areas;

(g) any other activity which contravenes the
principles laid out in paragraph 4 which the
National Mission for Clean Ganga may specify.”

20.That the NMCG, while stating the abovementioned,

21.

erroneously missed out on the crucial part that
paragraph 42(b) of the Authorities Order, 2016,
refers only to the construction of permanent bridges
and not the temporary ones/hume pipes, which are
dismantled and put away as soon as the permission
exhausts. The temporary bridges-in-question are put
in place after due consideration by the appropriate
authorities to make sure that no adverse effect is
caused either to the flow of the river or to its course.
Even the other structures mentioned in the said
paragraph of the 2016 Authorities Order are
permanent in nature which shows the intent of
bringing the said rule specifically for permanent
structures, as the same cannot be altered unlike the
temporary structures established for a particular
period of time and as per tailored requirements.

A true copy of the River Ganga (Rejuvenation,
Protection and Management) Authorities Order,
2016, is annexed hereto and marked as Annexure-
R3.

It is pertinent to mention that since in the facts and
circumstances of the present matter this Hon’ble
Tribunal has rightfully taken into consideration the

policies of all the States and UTs and since the

12
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decision of this Hon’ble Tribunal is bound to affect
the nation at large, it is submitted that all the
stakeholders spanning over the country be given a
fair opportunity and their opinions, views, stances be
taken into consideration while deciding the present
matter.

22.That the issue in the present matter pertains to
erection of temporary bridges by mining agencies
across creeks of River Yamuna for mining along the
riverbeds. These temporary bridges are constructed
to aid movement of heavy machinery and vehicles
from one side of the creek to another to facilitate
sand mining, mining of minerals. These temporary
structures are put in place without causing any
adverse effect to the flow of the water or any effect to
the course of the river-in-question. Mining leases for
such mining are granted to these mining companies
by the respective State Governments.

23.That, in the present case of the State of Haryana, to
excavate the minerals on the other side of the creek,
temporary bridges are put in place after obtaining all
the necessary permissions and clearances from the
Irrigation Department of the State of Haryana, which
is the authorized body under the Policy, dated
19.10.2021, of the State of Haryana. The said policy
oversees carrying out of mining activities in River
Yamuna after due consideration of all relevant
aspects, i.e., environmental safeguards, unrestricted
flow of River Yamuna without diversion, extraction of
sand mineral from sandy loom(s) created between
creeks and their transportation to stock sites. Under

the said policy, upon receiving application for
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establishing these temporary structures, the
Irrigation Department takes into consideration the
fact whether the necessary conditions have been
complied with by the mining agency, the time of the
year, the flow of the river, the fitness of the mining
agency to carry out the project, ecology of the river
and much more and after due and thorough
consideration, grants the permission (for a limited
duration) to the applicants.

That with regard to the issue of permissibility of
mining across river channels, the power to grant
environmental clearance is vested in the State
Environment Impact Assessment Authority (SEIAA),
constituted by the MoEF & CC in accordance with
the provisions of the Environmental (Protection) Act,
1986, and the Rules framed thereunder.

At this juncture, it is pertinent to note that in the
matter bearing WP (C) No. 4677 of 1985 titled as M
C Mehta Vs Union of India & Ors. pending before the
Hon’ble Supreme Court of India, wherein the Hon’ble
Supreme Court of India is considering the issue of
mining leases running in the Aravalli Hills & Ranges.
In the aforesaid matter, the Hon’ble Supreme Court
of India, instead of closing any mining leases and
instead of taking any adverse decision on mining
leases running in the Aravalli Hills & Ranges, has
directed the committee formed by the Hon’ble
Supreme Court of India vide its Order dated
09.05.2024 finalize the uniform definition of Aravalli
Hills & Ranges and submit a report to the Hon’ble
Supreme Court of India. The said matter has been

kept for further consideration after the report is

14
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received. In view of the aforesaid backdrop, this
Hon’ble Tribunal is also requested that any decision
which has to be taken in the present matter may be
taken after the in-depth study by the aforesaid
committee so that there may not be any adverse

impact on any of the concerned stakeholder.

26.That the Central Zone Bench, Bhopal, of this Hon’ble

Tribunal in “Samayak Jain & Ors. v. State of
Madhya Pradesh & Ors.” O.A. No. 86/2023 (CZ),
while considering an issue raised in the application
pertaining to encroachment, illegal construction,
temporary or in permanent shape, raising the
residential construction discharge of untreated
water sewage water throwing the solid waste in
Rivers Narmada and Shipra, held as follows:

“2...It cannot be disputed that no development
is possible without some adverse effect on the
ecology and environment, and the projects of
public utility cannot be abandoned, and it is
necessary to adjust the interest of the people as
well as the necessity to maintain the
environment. A balance has to be struck
between the two interests. Where the
commercial venture or enterprise would bring in
results which are far more useful for the people,
difficulty of a small number of people has to be
bypassed. The comparative hardships have to
be balanced and the convenience and benefit to
a larger section of the people has to get primacy
over comparatively lesser hardship. This
indicates that while applying the concept of
“sustainable development” one has to keep in
mind the “principle of proportionality” based on
the concept of balance. It is an exercise in which
we have to balance the priorities of development
on one hand and environmental protection on
the other hand.”

15
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27.That the Hon’ble Apex Court of the country in
“Indian Handicrafts Emporium & Ors. v. Union
of India & Ors.” [(2003) 7 SCC 589], while deciding
on the issue of imposition of reasonable restrictions
on Article 19(1)(g) and on maintaining a balance
between personal liberty and greater public or social
interest, has held as follows:

“39. In Municipal Corpn. of the City of
Ahmedabad v. Jan Mohammed Usman hail this
Court held: (SCC pp. 28-29 & 31-32, paras 15 &
20)
‘15. Before proceeding to deal with the
points urged on behalf of the appellants it
will be appropriate to refer to the well-
established principles in the construction
of the constitutional provisions. When the
validity of a law placing restriction on the
exercise of a fundamental right in Article
19(1)(g) is challenged, the onus of proving
to the satisfaction of the court that the
restriction is reasonable lies upon the
State. If the law requires that an act which
is _inherently dangerous, noxious, or
injurious to the public interest, health or
safety or is likely to prove a nuisance to
the community shall be done under a
permit _or a license of an executive
authority, it is not per se unreasonable,
and no person may claim a license or a
permit to do that act as of right. Where the
law providing for grant of a license or
permit confers a discretion upon an
administrative _authority requlated by
rules or principles, express or implied, and
exercisable in consonance with the rules
of natural justice, it will be presumed to
impose _a_reasonable restriction. Where,
however, power is entrusted to an
administrative agency to grant or withhold
a permit or license in its uncontrolled

16
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discretion the law ex facie infringes the
fundamental right under Article 19(1)(q).
Imposition of restriction on the exercise of
a fundamental right may be in the form of
control or prohibition.’”

In light of the above-mentioned extract, the matter-

at-hand is similar in nature so far as granting of
license and imposition of reasonable restrictions by
administrative agencies is concerned. In the present
matter too, the appropriate authority (the State
Irrigation Department) has the power to either accept
or dismiss the applications of the mining agencies to
put temporary bridges in place. The fact that the
appropriate authority has the power to dismiss the
application in case the necessary conditions are not
met with by the mining companies, is a reasonable

restriction.

28.That since the NMCG has not yet conducted any

ground-level research/studies at this stage in the
present matter and since it has nothing substantial
on record to substantiate its involvement in granting
permission for erection of temporary bridges across
the creeks, the same cannot be granted the power to
entertain the applications for temporary erections by
the mining agencies. Also, since neither there are
any guidelines laid down at the national level
pertaining to the issue-at-hand nor is there any
mechanism in place (other than the ones at the state
level, for instance, the policy dated 19.10.2021 of the
State of Haryana) pertaining to the issue. Hence in
such scenario, the NMCG may not be given authority
for considering the application for temporary

bridges.

17
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29.That, thus, in light of all that is contended
hereinabove, it is prayed on behalf of Respondent
Nos. 8, 9 and 10 that until a decision in the present
matter is arrived upon by this Hon’ble Tribunal after
taking into consideration all the stakeholders and
after the States have conducted an in-depth study on
whether or not such temporary structures have any
adverse effect (as suggested by the authorities
hereinabove ), no final decision on the said issue may
be taken as the same will impact the all the lease
holders in the entire State.

30.The support Affidavit is attached along with the

present Response/Objections.

FILED BY

THROUGH

S A
SAURABH RAJPAL
(ADVOCATES FOR RESPONDENT NO.8,9 & 10)
OFFICE:-D-206, 2ND FLOOR,
LAJPAT NAGAR I,
NEW DELHI-110024
MOB: -9971792885
E-MAIL: -advocatesaurabhrajpal@gmail.com

Place: New Delhi
Date:02.10.2024
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 581/2022

IN THE MATTER OF:
VIKAS KUMAR ...APPLICANT

VERSUS
STATE OF HARYANA & ORS. ...RESPONDENTS

AFFIDAVIT
I, Ved Pal, S/o Sh. Man Singh, Aged About _ Years, R/0. Dabkoli Kalan

Tehsil, Indri, District Karnal-Haryana do hereby solemnly affirm and declare as

under:

1. That I am the Respondent No. 8 in the instant Matter and I
am well conversant with the facts and circumstances of the
case and thus competent to swear this affidavit.

2.  That the accompanying Reply/Objections have been drafted
under my instructions, which I have read and understood. I
further state that the averments made therein are true and
correct to my knowledge and belief.

3. That the Annexures filed along with the Reply/objections
are true copy of their respective originals. /,/%
DEPONENT
VERIFICATION
Verified at , New Delhi on this day of

September2024 that the contents of my aforesaid affidavit
are true and correct to my knowledge and belief. No part of

it is false nor anything material has been con ed
therefrom. 7

DEPONENT

19
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 581/2022

IN THE MATTER OF:
VIKAS KUMAR ...APPLICANT
VERSUS
STATE OF HARYANA & ORS. ...RESPONDENTS
AFFIDAVIT

L Vipin, S/o Sh. Durga Dutt, Aged About 33 Years, R/o. 146 Kalwan, Jind.
Haryana do hereby solemnly affirm and declare as under:

That I am the Respondent No. 9_in the instant Matter and I
am well conversant with the facts and circumstances of the

~ case and thus competent to swear this affidavit.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 581/2022

IN THE MATTER OF:

VIKAS KUMAR ...APPLICANT
VERSUS
STATE OF HARYANA & ORS. ...RESPONDENTS
AFFIDAVIT

I. Kawaljeet Singh Batra, S/o Shri. Makhan Singh Batra, Aged About 59 Years,
R/o. Batra Building, Ambala Road, Saharanpur, Near Guru Nanak College,
Saharanpur, UP- 247001do hereby solemnly atfirm and declare as under:

1. That I am the Respondent No. 10 in the instant Matter and [
am well conversant with the facts and circumstances of the
!\ Y ~._case and thus competent to swear this affidavit.

.,

/O /\2‘% ’Lhat the accompanying Reply/Objections have been drafted
> der my instructions, which [ have read and understood. I

s ﬂ.)fther state that the averments made_ therein are true and
A0S )tgrrect to my knowledge and belief.

3

AN}

& \»

}'44;.,:0 atS That the Annexures filed along with the Reply/objections

are true copy of their respective origina&s.‘ BATRA

DEPONENT

VERIFICATION

Verified at , New Delhi on this day of
September2024 that the contents of my aforesaid affidavit
are true and correct to my knowledge and belief. No part of
it is false nor anything material has been concealed
therefrom. \

A\ R
0,973 v 2y Puad

2t-0=dady A s ATTESTED DEPONENT

LS
cquHFQ SINGH KAM J
MALL®

f»\. ANVOCAY
A;S\ JAGADHRI

AMUINA NAGAR
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1433 ANNEXURE R-1

Item No.3 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid VC Option)

Original Application No. 581 /2022
(I.A No. 594/2023)

Vikas Kumar ...Applicant
Versus

State of Haryana & Ors. ...Respondents
Date of hearing: 24.05.2023

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None for the applicant.

Intervenor: Mr. Ravindra Kumar, Sr. Advocate with Mr. Sourabh
Rajpal, Mr. Sarthak Sharma and Mr. Vijay Singh,
Advocates (I.A No. 595/2023).
Mr. Sanyat Lodha and Tejeshwer Singh, Advocates for
(I.A No. 594 /2023).

Respondents: Mr. Rahul Khurana, Advocate for Respondents No. 1
to 4.
Mr. Pinaki Mishra, Sr. Advocate (through VC) with Mr.
Narender Pal Singh, Advocate for respondent no. 5.
Mr. Prasenjeet Mohapatra, Advocate for MoEF&CC
respondent no. 6.
Mr. Gi.Gi. George, Advocate for respondent no.7.
Mr. Raj Panjwani, Senior Advocate, Amicus Curie.
Mr. Gulshan, Executive Engineer, Irrigation
Department, Sonipat.
Mr. Raveender, SDO, HSPCB.

Application is registered based on a letter petition received by Post.

ORDER

1. In compliance of order dated 19.04.2023, counter affidavit has

been filed by respondent no. 6, MoEF & CC vide email dated 20.05.2023.
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2
2. [.LA No. 594/2023 has been filed by intervenor-Mr. Prashant for

impleadment as co-applicant and I.A No. 595/2023 has also been filed

by M/s. Darsh Mineral Pvt. Ltd. for impleadment as respondent.

3. On request the case is adjourned to 25.05.2023 for consideration.
4. Arguments on both the interim applications will also be heard on
that day.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

May 24 2023
AG

S A

(True Copy)
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1435 ANNEXURE R-2

Item no. 11 (Court No. 2)
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid V.C. Option)

Original Application No. 581/2022
(IA NO 728/2023 and IA NO 595/2023)

Vikas Kumar ...Applicant

Versus

State of Haryana & Ors. ...Respondents

Date of order: 30.04.2024

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: None for the Applicant
Respondents: Mr. Rahul Khurana, Advocate for respondent no. 1 to
4

Mr. Narender Pal Singh, Advocate for respondent no.5
Mr. Prasenjeet Mohapatra, Advocate for respondent
no. 6 (through VC).

Mr. Gi Gi. C. George and Ms. Barkha, Advocates for
respondent no.7 (through VC).

Mr. Saurabh Rajpal, Mr. Vinay Kumar Singh and Mr.
Siddhant Singh, Advocates for respondents no.8 and
9.

Application is registered based on a letter petition received by Post.

ORDER

1. Mr. Vikas Kumar resident of village and post office Jainpur, District
Sonipat, Haryana sent the present letter petition by post, which was treated

and registered as O.A. No. 581/2022.

2. The applicant submitted that Mr. Sandeep Ahlawat is indulging in

illegal mining in the name of Yodha Mines and Minerals in the river bed of
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river Yamuna and has diverted course of the river by constructing illegal

bridge on river Yamuna.

3. Vide order dated 12.09.2022, this Tribunal issued notices to the
respondents and also constituted a Joint Committee with direction to verify

the factual position and submit its report.

4, Report of the Joint Committee was filed vide email dated 19.11.2022. In
its report the Joint Committee inter alia observed that the erosion of the field
area has occurred due to meandering nature of river Yamuna and that the
temporary pipe crossing was constructed by M/s Yodha Mines & Minerals,
Sand Unit Jainpur-2, Sonipat with permission given by XEN, Sonipat Water
Services Division, Sonipat vide letter No. 5544-46/Permission dated
23.11.2021 and same was removed by M/s Yodha Mines & Minerals on
30.06.2022 as per terms and conditions of permission. The temporary pipe
crossing constructed by M/s Yodha Mines & Minerals was neither illegal nor

diverted the course of river Yamuna.

S. Replies were filed by respondent no. 1 vide email dated 23.02.2023,
respondent no. 2 vide email dated 18.11.20222, respondent no. 3 vide email
dated 27.11.2023, respondent no. 4 vide email dated 30.01.2023 and

respondent no. 5 vide email dated 19.11.2022.

6. In its reply respondent no. 2 also submitted that respondent no. 2
constructed a temporary bridge over Yamuna river after getting permission
from Irrigation and Water Resources Department vide letter no. 5544-46

dated 23.11.2021 which was later on demolished before 30.06.2022.

7. In view of the significant nature and impact of the questions involved

this Tribunal, vide order dated 21.11.2022, appointed Mr. Raj Panjwani,
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Senior Advocate as amicus curie who submitted his report dated 17.04.2023

and Note dated 03.10.2023.

8. Vide order dated 23.02.2023 this Tribunal impleaded MoEF & CC and
Ministry of Jal Shakti as respondents no. 6 and 7. In view of mandate of
Section 20 of the National Green Tribunal Act, 2010 to apply the
precautionary principle, this Tribunal directed that no further permission for
construction of any temporary bridge across river Yamuna for facilitating any

sand mining and allied activities be granted.

9. Replies were filed by respondent no. 6 vide email dated 20.05.2023 and

by respondent no. 7 vide email dated 18.04.2023.

10. Learned senior counsel for respondent no. 5-project proponent argued
that construction of temporary bridge across creeks of river Yamuna for
carrying out mining does not have any adverse environmental impact while
learned counsel for respondent no. 7 submitted that no temporary bridge can
be constructed on river Yamuna without obtaining permission of National
Mission for Clean Ganga (NMCG) and Learned counsel for respondents no. 6

and 7 did not object to the same as being prohibited activity.

11. This Tribunal constituted another Joint Committee vide order dated
25.05.2023 to carry out the requisite study and submit its report regarding

the following aspects:

a) Whether any mining activity be allowed across different streams
of river, if more than one at any place and any temporary bridge be
allowed to be constructed for facilitating extraction/transportation

of the mined material and other allied activities;



1438 28

O.A No. 581/2022 Vikas Kumar Vs. State of Haryana & Ors

4

b) Whether permitting such mining activity and construction of

such temporary bridge has any adverse environmental impact on

the river morphology, ecology, discharge and aquatic life, etc.;

c) Whether construction of any such temporary bridge across river

for facilitating mining/allied activities be completely prohibited or

permitted by imposing conditions to ensure minimum impact on

river ecology and aquatic life, and

d) In case construction of any such temporary bridge is to be kept

in the category of regulated activities, by which authority and in

which manner the aspects of grant of permission ought to be dealt

with.

12. In the peculiar facts and circumstances the interim injunctive order
dated 23.02.2023 was modified by this Tribunal, vide order dated 25.05.2023,
to the extent that all temporary bridges already constructed may continue and
temporary bridges may be allowed to be constructed on the basis of
permissions already granted or on the basis of the applications submitted
before or after the order by the concerned department(s) as may be warranted
by the facts and circumstances of each case. Such permission, if applied for,
be granted within three days. However, all such temporary bridges already
constructed or to be constructed after the date of the order as the case
maybe/shall be removed on or before 05.07.2023 or as per directions of the
irrigation department and no temporary bridge shall be allowed to continue
after 05.07.2023 in any event. Thereafter, no permission shall be granted for
construction of any temporary bridge on river Yamuna till further orders to
the contrary. It was clarified that nothing in the order shall be treated as
approval of construction of such temporary bridges or expression of any final
opinion for the purpose of final adjudication of the questions involved in the

case.
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13. Report of the Joint Committee was filed vide email dated 25.08.2023.
The Joint Committee recommended grant of permission for construction of
temporary bridges for carrying out mining and allied activities across
channels of river Yamuna with conditions/environmental safe guards as
mentioned therein. Responses to the report of the Joint Committee were filed
by HSPCB vide email dated 17.10.2023, by NMCG vide email dated
18.10.2023 and by Irrigation and Water Resources Department, Haryana vide

email dated 19.10.2023.

14. In the course of hearing none appeared for the applicant. On

01.11.2023 arguments were heard and order was reserved.

15. While going through the material on record, we observed that some
material documents were not furnished to this Tribunal and material
aspects of the case were not referred to and specific arguments in respect
thereof were not addressed during hearing of the case and further hearing
was essential for just and proper adjudication of the questions involved in
the case. Accordingly the matter was relisted for further hearing and the

Registry was directed to inform the learned Counsel for the parties.

16. None has appeared for the applicant while learned Counsel for the

respondents have appeared before the Tribunal.

17. The applicant had raised the grievances that flow of river Yamuna was
diverted by construction of temporary bridge and due to such diversion
hundreds of acers of land was submerged in the River. The Joint Committee
constituted by this Tribunal vide order dated 12.09.2022 visited the spot on
16.11.2022 and 19.11.2022. In its report the Joint Committee merely
mentioned that the erosion of the field area has occurred due to meandering

nature of river Yamuna but did not give the requisite details regarding the
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same. In its report the Joint Committee mentioned that the temporary
bridge did not divert the course of the river Yamuna but the temporary
bridge had already been removed and this observation was not based on any
observation of facts. In the present case respondent no. 2 was permitted by
EC dated 28.01.2016 granted by MoEF & CC to carry out mining by manual
opencast method in riverbed and opencast mechanized outside riverbed.
The respondent no. 2 is stated to have got EC modified from the SEIAA on
22.09.2020 for undertaking mechanical mining in the riverbed. Any mining
in sanctioned mining lease area can be carried on in accordance with the
Environmental Clearance and Mining Plan. Mining across river channels
and construction of any temporary bridge across river channels will be
permissible only if so sanctioned in the EC and provided for in the mining
plan. Copies of modified EC and Mining Plan have not been produced in the
present case. These documents are essential required for adjudication of
the question regarding permissibility of construction of the temporary

bridges across river channel for carrying out mining and allied activities.

18. Vide interim order dated 23.12.2015 passed in OA No. 550/2015 and
in OA No.517/2015 this Hon'ble Tribunal directed for removal of
unauthorized bridges and Hume pipelines installed in the river or river bed
in State of Haryana and State of Uttar Pradesh. OA No. 550/2015 and OA
No.517/2015 were disposed of alongwith other OAs vide order dated
05.09.2018 but the question of permissibility of temporary bridges was not
considered and no directions against unauthorized bridges, hume pipelines
etc. were given as after removal of the unauthorized bridges and hume
pipelines etc. the question of permissibility thereof was not raised and was

not required to be adjudicated upon.

19. We are of the considered view that the issue of construction of

temporary bridges across river channels for carrying of mining and allied
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activities is not confined only to the State of Haryana but, in the very nature

of things, extends to other States and UTs also. Therefore, the question

regarding construction of temporary bridges across river channels for

carrying out mining and allied activities is essentially required to be

considered in its applicability to all States and UTs.

20. It may be observed here that in O.A. No. 176/2022 titled as Aman
Choudhary Vs. State of U.P. and others the applicant complained about
construction of temporary bridge on river Ganga obstructing its flow and the
Joint Committee constituted by this Tribunal reported that road had been
constructed in river Ganga for carrying out mining which obstructed flow of

river Ganga.

21. Undisputedly, construction of temporary bridge or road on riverbed for
carrying out mining will have adverse environmental impact on river
morphology and ecology and, therefore, appropriate remedial measures have
to be taken immediately to mitigate the same. At present such prompt
action is not taken due to absence of statutory/policy frame work and
guidelines. There is urgent need for due consideration of the matter for
suggesting framing of requisite statutory/policy frame work and guidelines
for adoption and implementation of remedial measures for mitigating

adverse environmental impacts on river morphology and ecology.

22. In these facts and circumstances we widen the scope of proceedings in
the present case to consider the question of “permissibility of temporary
bridge across river channels for carrying out mining and allied activities” in

its applicability to all States and UTs.

23. Vide order dated 26.09.2023 [.A. No. 728/2023 was allowed and the
applicants in the above said [.A. namely M/s M.P.Traders, M /s Elite Mining

Corporation and M/s Kawaljeet Singh Batra were impleaded as respondents
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no. 8 an 9 but the applicants being three in number were required to be and
are accordingly impleaded as respondents no. 8, 9 and 10. In the facts and
circumstances of the case, we consider the presence of CPCB to be essential
for just and proper adjudication of the environmental questions involved.
Accordingly CPCB is impleaded as respondent no. 11. The Registry is
directed to amend memo of parties and issue notice to respondent no. 11-

CPCB.

24. Respondent no. 11-CPCB is directed to obtain and compile
information from all States and UTs regarding framing of statutory/policy
framework and issuance of any guidelines permitting construction of
temporary bridge across river channels for carrying out mining and allied
activities and also any alternative practice adopted in all the States/UTs and

file its report within two months.

25. It may be mentioned here that in their replies filed in the present case
respondent no. 6-MoEF & CC and respondent no. 7-MOJS have not objected
to construction of temporary bridges across river channels for carrying out
mining and allied activities and respondent no. 6-MoEF & CC has merely
emphasized requirement of consent from NMCG for the same under the
River Ganga (Rejuvenation, Protection and Management) Authorities

Order, 2016.

26. Respondent no. 6-MoEF & CC and respondent no. 7-MOJS are
directed to file their specific response to the question of permissibility of
mining across river channels and construction of temporary bridges for
carrying out mining and allied activities and respondent no. 6-MoEF & CC is
also directed to file its response regarding the requirement of appropriate

modification of Sustainable Sand Mining Management Guidelines, 2016
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(SSMG, 2016) and Enforcement & Monitoring Guidelines for Sand Mining,

2020 (EMGSM, 2020).

27. Respondent no. 5-Project Proponent is directed to file copies of the EC

modified by SEIAA, Haryana and mining plan.

28. Respondent no. 4-Deputy Commissioner, Sonipat is directed to file
response giving details of agricultural land affected by change of course of

river in the area where the temporary bridge was constructed.

29. Reply by Respondent no. 4-Deputy Commissioner, Sonipat,
documents by respondent no. 5-Project Proponent and responses by
respondent no. 6-MoEF & CC, respondent no. 7-MOJS and respondent no.

11-CPCB be filed within two months by email at judicial-ngt@gov.inpreferably

in the form of searchable PDF/OCR Supported PDF and not in the form of

Image PDF.

30. Learned Counsel for respondents no. 5, 8, 9 and 10 have requested for
modification of order dated 25.05.2023 to allow grant of permission on
urgent basis for construction of temporary bridge for carrying out mining
and allied activities across river channels during the period preceding forth
coming monsoon as the mining activities will remain closed during the

monsoon period.

31. In view of the fact that respondent no.6-MoEF & CC and respondent
no.7-MoJS have not objected to construction of temporary bridge for
carrying out such mining and allied activities and recommendations of the
Joint Committee regarding permitting of construction of temporary bridge
for carrying out mining and allied activities with requisite environmental
safe guards and the fact that adjudication of the environmental questions

involved including requirement of permission from NMCG is likely to take
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time, order dated 25.05.2023 passed in respect of State of Haryana is
modified to the extent that till further orders to the contrary permission for
construction of temporary bridge on river Yamuna in the State of Haryana
may be granted by the Irrigation and Water Resources Department as per
Haryana Government Policy. In view of urgency explained, application for
grant of permission for construction of temporary bridge for carrying out
mining and allied activities across channels of river Yamuna during the
period preceding forth coming monsoon may be dealt with expeditiously
preferably within one week from the date of receipt of the application and
permission may be granted depending upon the facts and circumstances of
each case with the condition that such temporary bridge will be removed on

or before the date as may be mentioned in such permission.
32. List on 05.08.2024 for further consideration.

33. A copy of this order be sent to the Secretaries, MoEF & CC and MoJS,
the Member Secretary, CPCB, the Member Secretary, HSPCB, the Director,
Mines and Geology, Haryana, the Member Secretary, SEIAA, Haryana, the

Deputy Commissioner, Sonipat.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

April 30th, 2024.
AG

S A

(True Copy)
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IS Fo Elo TA0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

STHTUT
EXTRAORDINARY
9T [[—EUE 3—3U-WUg (ii)
PART II—Section 3—Sub-section (ii)

QIR | TehTioTe
PUBLISHED BY AUTHORITY
|, 2458] 73 faoett, YERaR, TSR 7, 2016/ ¥a 15, 1938
No. 2458] NEW DELHIL, FRIDAY, OCTOBER 7, 2016/ASVINA 15, 1938

SfeET
TE fawelt, 7 srFqEe, 2016

FT.AT. 3187 (3H).—IT T | qATEL0(T TGO FT THaATH, = ud 99+ T S &1 9aqq
TITH WaTg qATET FIA 6 IUTT FLA JAT THH HSTAT TTAT TTHRF ATHAT g Feg, 1T AT T #q¢ 9%
STTERTOTT T o H3AT STe T &, TS T Ta&T T [EaT 6 8 380! TTHas Ud qo fAfd § a1
GED
ST, T AT WMo, UTdgTie, ATHTorh-aiehias Ud sATias Ho § AigdiT qged it g S 28 TP
T T TS0 2T 8

ST ST, TNIT T aStl | BT T8 MZLIHT UF SATRIIRI o R0l HiasT, i aigerd Ua s Tt
F g & o TR Rafa 7 g

ST STET, Tiaedel 0T &1 T FA 6l AaeTHaT w99 | T@d g0 TTEEdl, AR, SR,
HFEHAT fowm & gl & Fweor =T, s arqfd, S=trs ST ud 9o e F o W 960 & 99
T 7 T T8

3 Stgt, srfaeta fAwterfe Fars e ST it sraeaswar g-----—--

() SATTF ATATSIAT U Tae[ & o0 29 Siaeisfia ud siaei=a qu=a= & TATed & & o T afHe
FETOT STOATRT TRIT T4t § TGO | TATAT FHT AT 7T FT GLEAT AT FAT;

(&) TT AT T FATE F G H qad TATg GEATHT FA o6 ILT | IT 741 § IR RI AT Ta7g F9417 1@ T
Sraer Taeht arfRatairy JRraT 7 I T BT ST 996 3T a8 T 94T THEETY F3d § 9870 g1 9o,

4791 GI/2016 e))]
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(V) T ALY F AT F AT § TS AT AT IR, TATAT AT THATT AT IR T a9,
TATAT STAT TIHATT Tl 0T STTUIAT AT F AT SATAT 6 F1 1 S0,

() et sae, e, IaeReen, efta, fRuTor srerar st wiharstt, arRft srerar erat & A v yradm
FEAT ST U TN, SATERTAT TAT ATHRAT 0 IT Tl H TATALOT T T LT, =T ug w41
AT o o0 hew I3 o fAaer 37 ST 3 7 straeTrd aw=)

(3) T A& H OG0T TG KT HAEAT § HHIHT AATT TF ATHETT AT UF TS FHLAT 3
TTALINT TGN FATH ATAT FATTT AT TRATSA, FTHIT TAT T&TAT 0l ST e AT,

(TF) T FE H OITALONT TGO F HATHT ATHAT 6 G2 H AT THd TF THd FEAT S TA@0i 1
TN T AT, =0T UF F3Hlt A0 o Ja g § oI, FIE TAET AEe AT FHIAT,

T ST, T % [AEEIT (o0 A & F ITLETAT Z19 % FHI0T HET T TLHRT AT T €T I T4
AT TRATRATAT 3T THAT Td HATeAAT FHIAT R ST I 5T H IR 741 F ATTH TG4q 6 o0 FiaH
IS B,

ST STgT, TR 4t § TGN T THTH T 37T HEEA, AT 3T TG 6 (o0 TH 9T o Sqa g TLHTT 37
ST FEEHIT TAT TIEHRIU 6 AT TATAN HT GFE FIA 6 (o0 AT, &g qroer, At s a9
#T ATFITHRAT g

A, AT, TATIL (F2eA0T) Aferfaae, 1986 (1986 FT 29) (THF ATE I ATATHIT gl AT 8) HT 1T 3
AT 4, 5, 9,10, 11,19, 20 ¥ 23 ¥ ITLTT (2) TAT (3) F AT=33 (i), (i), (v), (vi), (vii), (viii), (ix), (x), (xii)
TAT (Xiii)  TTT ITLTT (1) FIET & T eTRRAT T TANT Fd U AT aadt qIa<or Ug a §AT H qed
aea & 30 fadeaw 2009 &t sfae=eT geam &wrer. 1111(r), 30 Faaw 2009 #F stfeg=ar wedr
T3, 2539(37), 30 Fda¥ 2009 T ATER=AT H&AT F1.37. 2493(37), 30 Fadaw 2009 it sfag=eT Hear

FAT. 2494(31), 30 forda® 2009 Fr ATEF=AT HEAT F1.3T. 2495(3T) T 8 FEaLT 2010 FT FT.3M. 287(3)

ST ST FHTe, Tl ST 32 97 §2e0r # 29 Edaw 2014 =7 F1.31. J&aT 2539(3) FT ATIHAT Fd g,
U FTEERAT & Tgel o0 T SroraT e T FTAT Al BISHT, Frx GLhTe UAgl-

(i) TR orfFart qom FTAT AT F39 F 29T ¥ TH A<l ¥ feafea amt & wifdawwor wfeq <t 8 (S
sferfay i &7 5 % dgd Aeer ST we T of<h F A7 37 TH e’ § Ifeatad ATt & 919 § 39T
F & o) ;

(ii) Fvg FEHTL F TAAA0T TS {207 3T 9 <90 F e o oqieli= = sweer § fAfAfEy wrfderd sream
iR 7 fAer ot & 3 3 =0 smeer & Sfoafera orftrt &1 YT srerar Frt &1 [_eures sterEt st
FOT 9 F =7 TRy i S e gy =9 afkFE T THRT A, 39 AT F7 Aeared F rEr

UH IUTH LA T ATARTE foam 1w 2
(iii) =g fA=er Tt & o6 <6 srfarfaae & et wraram= & g 99T T4 ST S99 S[2 ATl & gae | THeh g
Rt U& FTAT (ATT 3 T ITLTT (3) F qga TohelT TTTEHTOT o TS hl 971k ST 3h ATATHAR T 91T 6

3T 25 % Tgd HIH 91 AT SISHY) FT TINT H A< H @AATEE ot ua AT & garel= 36 aer g
wfsa arferaont s o seer § fAfafdy srfgerfat g of B s e

1. 9 <N TE THA- (1) TH A< AT T T (S0, LEAT TF THE) TIEH0T Ar<er, 2016 Fgr A7)
(2) Tg ALY TSTIA H THTI 6T AEE F AR R

2. AT HT AR HLA T G- T AL IT TGl H TAOT T TATT FHT TAT HLE0T, AT TS TG % 3297 |
T T4 A AT AT AATT BT W9, STEE, IAC T, HeF U=, Breng, GOgr, anEs,
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AT, TS, TFEH ST ST TP el o et o UF o aod e [ 960 it aqa
SuAtEAT T 8, 9% AR G, STET T TRIT T4 o S0, gLeAT qAT e & o7 TgiT qRug [ |

3. gfwmuTd, afe " § srer =9 7 srufera 7 gi-
(7) “sTfErf=m” T oref qiawor (§2eAw) sTferf=aH, 1986 (1986 FT 29) FHM

(3T) “FEA” FT oF & | Ga&T, A, AT TAT ST TTH(AF GATET Flgd ST 7T AT ST AR o6 qqor
ATEATE & | g AT THH AETg AT 9T I, A, Ieatd UF 7T TTH{dah GeTe A gl

() “THT &= FT o7 I T F § ST AL F 718 HI T A g

(1) “AMETE” FAAT “HAETE & H ag SO H & ATHA ¢ Forad Ful, FH r@ar a &7 (9d7g 5T 76 &

TRIT =T STAAT Ty SUATRAT § TR ST TN 7t STqaT THeh! IUATRAT | A FIeA ¥ Tgd Ueh A HhrT
FIAT I AR § Far gl

(2) “ATTHTIE ASAT TTAF” FT 372 TT AT SATAT THA IUATRAT | e, L ATAT A A AF TR IIT
FAAT AT T SATIETIE TS F 92 THI I HGedT I 7 2

(Th) “TeqT TTTARTE” T o1 et ALHTL g

(STT) “aveheTa” &7 T (AT T & IR T<7 6 AT &7 § a9 &7 § FHl, FAUd 9% qrasii=a wamardt
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eI ATGAT T AT [h;

(F) TETET TATL 37T AT =T o TAT 7 TATALV(T Y F HALT &7 FT a Fera;

(B) FTE 17T FAFATT ST T TUTE 4 H Rrgiat & fFoda Feaifa o o 8 3= age == 1 s
a1 fAfAfEs G s
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43, = =T - (1) T FEog T W T SSE T Arded SO FIAT, AT AT ST F YT FIA T

AT =0 TAT TATIAT 4T AT T84 F3 g START FRAT SATUIm - =6 forw ord 98 8 & oeam™, = i

YT & &7 § IToT &9 Irgl H fAATate I2ed1 & o0 aga o o e fore 98 9™, 200 8T 391

STe g3 &

%ﬁ;&vﬂww&mé@ammwg frarret 1 ST &9 F TE-TETd T i T =
|

(3) T T=g T TR o orat i Fifafere o adver ard F A S wgerar e gy i ATt
ST AT T Tt T g1 % T2=Td @l TLeT USHT aTioeh or@m TLreAT 9T I ST

(4) T Ta= T T F T Fea (T TqhaT AR & A0 | § 3T gaehar geeft Aaraet fit <7 ¥ &
forT ue Faehar stfareRTEy g

(5) @@ Thert faie & arer arived sag fFawr wia a srferre STt Frdaer Fr ST ST ST Feg TR

TH TES % I TaAT § T5qd B

44, FT RATAT A FTF G TET TR FTEog T HAT F AT UF ITLFT (AT sqaer it e
forT Trdi wa=g T e AT O qRreeTETaT oY et w T e o fy S R g s\
e &1 fFremt areet 9% 918 &1 F o7 7 sraw Fwaeal w7 Fatg F3 & o T e 6w @y
TETRT T FA o [T 97 gl

45, Tt t aeftear =% Frdswadt | getaa gt frare qur e W afafa, S et ar s

grfereRer ar e AT A a1 Gl o saise | wrea Rt i Tt s T e g e i St
3iY = ROet & FaT10 70 /et 92 o9 =l % a1 77 fde aed i aiwg F g fRen-AEe gg

TEQT T ST, AT VAT 9T 2|

46. T gL wrE ader Raret #1 awwe - TSI T=g T T T AT AT 9T FLAT T aer v

FHTHRT RATE T FT TAT IH AL IT TR FT IT I STATHT FLATS F AT TET HAT 4T T8
TSI & § ot IUcTser FIAT T ¥ T8 Ja9T12e T IATIT ST

47 g, Rhear s e, RO st Fe senfe & dey § ki @ i e i erfea ---
----- (1) STt g F=g, 0 Ao AfafFae it o= 5 F T8q T8 AEeTE a0 39 ag [T # e a9
TE T AT T

() et oAt <o s |tataE, ST wm gveror i a7 s srtaeor 3 s wrfeeRer AT | 4v
Ty = =t oy oft fly oft o & wrifReares a7 vy afesmr & g4t wr s gt 1= g v

et T 9 [Afe & ITANT & a | FHAT A7 TRASHAT & Hw1d [oaTed & o srated UHT TS &
HATIT TS0 AT FREATIET A7 srafed [ % ST & a § g=a1 &7 &fed § 91 gEses =9 9

TAT-TETE FI 2 TST ST Ghal & ST ST AL Faog T (9T Tuferd q9=r; sreram

(3T) TF AT UF T ATF A AT AT TTEHTOT FT FIFT FIAT ST FE FIA AT FAAET 6 o
ArETed TRATSHT TIT rated MTE % STANT % 94 § qRareg HiT 9

(1) o= Rt off Py a7 FHETT A9AT e IR AT ST AR Aar e s wrfeer &
srfersTiat sfie swe=TRaET #r BT ot srefea aRasET F Freeor srerat FEfReuTe srar At F ST
F gag T e W9 qrataA, S v A afufadt staar s e staar are et Ay stEr
ST SRE & Seh Al 3 37T TEATASAT o HLTEAT g [H=er 34T
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(3N) TET FIE FARE, FATAFE, TST TR AT ITEFOT ufera g o =9 Hatda B oft v i f{d,
e, Fiferat oY o =T 997 3% VAT o717k, ATIRET, TST TLRTT TAAT ST T M T FTH HLAT
LT R

48. T T9or ST e "iest — (1) THT Ta=g W Haw #7 fawma g s 7g fiaw s s
HISAT T HLATTET T IEE TRITSIATSA % FTAAOITE 3T Taaqar § T gHIT S R Tgur & 3T
ST TT & o [ARGTY 3T S0 OT Taed & (o0 17 9T A T, ST I &0 qrafaar sreEm o=
STTEraR0T ST2aT A 1<h T STAATAT ST Hhd T 5l

49. TR RATE 1 AR AT - (1) T =g, 1 Mo A v v afafa, s e

TR AT, ST ST, 7 ST, are, [ staar =ate gy st w2t fdiet s s g=an
& ST IT T THIRA [LATE TATT HT STH T [STel o GIT I A&l 3T IHNT T A1l 6 AH-aT8
& &A1 o Fae H gAAT & ST

() I GIT FTATACATIRT il ST Tl ATSTATAT shl [T ST I T o0 T ST 4T 97 A&l S Iaeh!
g it £ Fafa & w@&taa s w7 fRafa;

() TIRIT FET T IET TETIF ATQAT § ST T [UET Y 7 Hag H ITATCHF FHLATE,

(¥FT) T AT H A T T o €T H FHrae 3T IHh HIL;
(1) fafafee 5 & 721 a2 37 a1 721 & e #i Rl

(37) TS sivmT |fata = werreier STfeReoT gTer SHaT & vred forTra e R U Sy 39T,

(TF) Tt STATCHS HILATS F HT AT a7l ST FTLTAT T TAqT AT,
(ST) Frare =t #re &, ST fF T qeer s et g g BT T E;

(=) IIT AT ST I AETAF AGAT T F9T F AT F HATerd o7 THT =T,

(2) T Ta=g T o STUTTE -1 ¥ Seafea aufra fod f aher w1 F et #¥aw #°
SUATICHT FHTLATS o AT 38 T FHT |

50. T Rard--—--- (1) TET T=g T W oWTer a9 F qET T8l 197 FIT 3T T T4t o6 daer §

ITTERTOT) ST a7 o+ TTTARE0T AqET 9IS AqaT Fow oqar  =gfeat ger o o oy & f7 a9
FTie FTaTE T a9 % 3(q % 3 7Tg H JAT F4M

(2) TTET Ta=g; T TR 319 5Ty fohw 70 qt i Aat gareft srferep yrea s, T aeed, AR
e 31T v sreram =atpat g o o wsft F T suiw-1 # seafea gaeht aufrg arfis R §
FT-STERT T o qgd ATTH T 3T TH THha AT (LTS I O INT TS AT Fex T TR [
ST FET AT TH ATESTAF & § AT ST FLEAT ATATN T J@Ts 92 ST F907T ST

51. afafA= w1 o — TP TE=g T W U qE A § A UF AT SATT T qal e+ Fiutaay samm
AT AT STMAT T F & | UH (S99s TH SMeer F Jgd AI HAT F T Hagd & o SugEq FEw
33T
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52. AWIEYH IToq HEAT- TS T IR0 & Aoy srrar 3& eer & Yraam=i & waieady § I Fre
THET I BT g, AT g TP Tq=g T (7T FT Fqed g (o TS IT TRUE FHT AN T4 T F
T TIAETE STLFT FILATS FL|

53. foreT i e afAfaat w1 o (1) Fex TLHT TWT 740 H TATEL00T TgUOr w1 e, AT w7
A qTeT A % oI 26 Sraer & e ¥ v A awy F Fiae sfeg=er g ARt s et
F et ¥ fRATe yeer, SciiEs, IcY Te9T, Hed WRdl, gdaig, A, e, ghm, e,
P ST 3 TS ST & f&oett a7 UH o <Al § , STl 9T 94y &l 9@ qgrd qe4i g,
TeuF orer § (39 seer ® Tae are fAfAtase [ wgr @ 8) swa sfafaay & ey 23 & S7gmn(3) *
Faara ¢ ST s Seeror afefaT” F AT/ UE TTEEHOr 7 5T A

(2) s fatatase 3T fSrer § yeas e i aftata § Fforted a2 g, 9 a: --

(v) fafafese e § e FerFe) LT, T

(&) FafAfEse e 7T arfersrrsl i I8 d=maat & TS R g AT &1 & Jfaes gty
SELS)

(#Y) Tredt 7 T A7 e At ARt S § s | R, =, o9 waree, ShEaia st
TTHIOT Tsre o9, fiT T YU RI=07 9 s &1 UF FraEter S ST Forsed gy area &ar

SITUATT 98y, Jad

(1) Fafafdse S § ST Fordes T ATMHT 9T S0 RIARATI g &l TAaas e ST ISR
T T TF A i)

() fafafEs S %1 s Rfaswe a= srfae qaET, TaAT

(T) T foreT srfersrt o e swersrex forw arfea w31
BE)

(2) ForeT Fererex e v wfafa o srewer i 3w Rdover a= srfasrrdy S sivm afafa 3 garers g

(3) TS sivr \fafa=t i SoF F1 T siv v #7 Fateor 3w G F steaer #3977 7 e F I=d
Jaed it TS oTf<RAT 3T FTAT T TTRT F0|

Ford Toh TreT 9T AT i 77 & FH TF S5F TAF o9 Hq1g H ATITIONT 0l ST

(4) 7% T TS GIET AL HI ATAT GaATST STAT Forde 6, SET J1 qTHaAT 21, forfea Tifes a9 gu o=

T F AN & TGhdT g 3T TEHIT ZIT TTAT (ST Fotded T, ST S ATHAT g1, IHHT AT TR
[ESIE I R et A PR

54. TSIAT 1T €A G &1 Tefeqor, Maem sfix M= — [T 39 dweor amta & 6 (P &
TETHH HTAAT Gied ) Taed &7 srefteror [Maem ofiw [g=or =1 srea #§ 6t a1 & g gu agiy @
TR e # fAfea R, S zee g T w9 7 erar fAfAfEee wrea v afuty staar s Gt ste
FoaT TEF T [AfAiEss o et TTfaerT<T & Ared® § Y= BT S

55. S a1 s afRpi- (1) yaF =T s afafa SR =7 § s w &gt F aq9w
TR B 3T 919 § AR G aw agear vaos B (e § 3 93 &7 a6 agras qeat 5
ARG, LA, FLEAT S TAATE & (o0 FHIAT AT (Mg < eThat 7 TN HAT|
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(2) Ta9re &9 & T TET ST THHAT AGTAF AT o6 AT T AT [SUSE & o TARGIE, T, AT AT

AT & o7 IT-TXETE 1 F STHT T 6 AATaT Sl 36 Q9T ST AT =aH & =T Tl a=m
TR AT IATT U et 3 srefi sy v afaty i A e § v 9 i sodht agms 9l F
Harg H fReaforfera arferat s srfeerme sTeq 0 /9 -

(T7) I9T =T TAT THRT TTAF AT FaT a¥ 92 F e  for 9 /<t 3 1977 o arer fAfafase R
& ST H HATAT Ga¥l l TgdTd HLAT S I8 qae § TIHS FEATS Hl ST a9 3T Hars
FHLATI

(@) fafafate Srer § T[T 947 3T SH6 9gd® qiedi T4 38946 (a7 € % @Y & (o7 A1 A7 §
HATITCHT FHTLATS HTAT (3H AT F LT AT BT

() ITETETEE FATS FA AT Rufa § g T g9 U TP Ty W {Wem 7 gt e g, I
TS T, ST ST ATHAT g, F IR T&T o6 T979 o6 (o7 [Ha9T ST FA gq R (TAFe A e forfera

H gTE FTAT ASThY) Y SULHT TeT FATAT STATHF HLATs AT FHIATI

(3T) TH AR F TTALTAT AT TATAT T F N0 ITLFT T AF T A+ IYTT FIAT qAT0h 7 AT
TS & AT 7 Z1d g0 AT Foheft T FA 7 T 997 & forw 0] F37 i7 a0 107 967 37 THehl agra®
GIERIE R RICRUIR IR R AR IS I E D

(3) =T =T TR |eeAwr AT 7 a2 7q ¢ T =7 Afa=aw & dgq @Esradr & T g a7 Fle 07T FIA
T AT * (o0 AR AT ST T € 3T 29 SA13eT & LTl § JoT g a7 39 T® 997 & (o0 FEF & ST

FTh ITLFT FEATS HI(T
(4) TS 3R Geeqor Hfa Tenms 7 § FiEs vE adfy sraraerette 3umr w6

56. e ATAHRI FT TGATH--— (1) T o w7 afefa Ffefa w5 Jea afewt & =1 § aag
F -

(T7) TINT &Y 3T THRT TZTAF ATRAT oF ATATH 6 2151 § T T 6 JTH T 6 G209

(3T) TH ATHS S I IT 47 T 9 U Al 6, ALATTRT AT TG T TSI TISTAT T 6 TeqeT
T ToRHT T STTERT0T 3 STeder 1 S8 AR & TS gq, reT R dweror afufa & oever & 7§
AT T ST FohaT 2l

(2) TAF TS ATHT ST IT-TLRTE o Agd FAIT gall g (1) IT T&T AT 37T IHhT A@TIAHTA F TZI0T
FT T g FaH IST Tl AT T TEIT AT ST IERT AGTIAHTA o T g STATLCHT SUTT T Tehdl AT
I A&T qeb ST UH AT 6 97 9 gU g AT S &, AT AT qTHAT 21, ’orees o0 ag e sfeshr g 3w
T3 ag UHT T51 FC ITT & T F TH AL T ATgAAT Tl STATLHT FILATS g [OraT T AT F Te7eT %
£ | AT T 3

(3) ST-TTTTE (2) F qga Fare it wifdr F weara ey sivr afffa 7 sreet 97 97 37 THF T4¥ T2 T 79
fafafde e % 92 3 ST Fad 33T Tad &l

57. TS i1 FAT--- (1) STeareh foreT 791 w=eror iy w9 7<) ofw oy AgrfAerTsit o s 9y i &
Te e St % |2eaor gq AT SIS il GITT FIT ST 3 Bl I8 18 U AP Tq=g 9T (972

¥ ATHIEA & 1T T T

(2) ST-TTETE (1) F qgad Ao § Aty ST 97 dweqor afafa gr 97 97 3 STt ggriasra i
I A&l qel § 9 AR SEr § q3aeii Tguer § &9, FE507 3T 36 ge 3q ST MU FrbaarT
orTtrer g, forer s |vahTe, e I Gt a1 g e W e a1 wire ww Irieeeer av e s
Y FTSET S AT 237 HEqd a1 ST 9haT g 37 997 s UH FHTAFaTar &l U7 36T ST
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(58) a=Te it TAT 3 AT T TELGTA-— TAF AT I7 F2eqor afffa v+ & av & srufera &=t #r
Y 3 IeAt o forw e == R sroe, s g war Sees Jiaw a9 ¥ Soore 3T T ey #ir
T THAT SITURIT 7 F9TT g0 AU a5le &l JATE FAAT 3T Hafa TEi Fa=g, 0 fFere #7 g=41 39 g0
TETAT 5T T AT FT T[T FA AT Tg A, TG TR F [[9T6 U qgraar qies® (Fos)
FIRT STIAT HIUSTT g I FoheT oT= SITHeheoT g ot T0eT o fof, T T=a, T THer g et
AT T U TELETT GATHT FHA T TZ o TN IWT IR, TET Fq=g T {79 157 W07 it
FAAT I FIT T Fohelt | g Rdveror o eratehi= gi|

(59) ATfA® A= aATftfeR RqTe--- (1) Feash 71T T=eror AfAf, TP o=y W e o7 e afafaat St
TE =g, T e gy AfAfas e #iw & e Raita BT 1= 8, T I 9RuE &l |71 0T
Friere fdTe Jeqa Fah

(2) 3T U7 (1) § Iord T TS ATUH RATE F SATATh [oreAT IT HLeqor AT T Fa=g; 907 (9e & UH
T 3T TH 6 2 T+ F R yoqa wait e ARt o § s9% e & & 8§ 0907 940 a6
ST 2q o= e, 3w 3w &g swarad ar /Is@T F1AH & 999 H 7 AN gq [ 3

60. SSC M- TP Ta=e, I W Tole MFLTHAT I qHHRT T TITX FT ThadT g AT IH oA
THTE HATAT, & TAHTE S IT HLEA HATAT T TEqd T T T &l

61. Fel T TR GIRT S =97 smeer § ¥ 12 et oft & & ara(s, e aeare & forw =g et g &
T ATAT AT AT TALHTE o AT AT 57 AT TAT 97 I FiAa=y, g ea= 19 Here a7 e
TRIT AT AT ST ITTEHIOT AT 7 TR qTAT A8 At a7 3796 TR AT FHHATL, ST
T wrHe g7 forfaa § e ST &2 SEa o I 99 3iT 36T GeliaTtel & [Aegl, a0 T yaed §
TETIAT TSI FT Toh A< AT HATAT T AW AT TTTERT0r A7 e a1 o a1 9t i qifatesd =,
ST AT FHAT UH Ha9T & AT g ared il

62. ATAIT T AT 19 F TET TARAT FLAT-—- TH AL % T T1ST THT TTTEHTT T UF TR0 GIT
STrershd FohT T I STTETT TS & THeET I 17 o Sl (el Selod &l G § T@d gU I AT «gq
FT TRT 19 % Tgd TAFRMAT FT T Bl

63. 3= TR * TARSE TRa—=a eeer F YTaenT Bt ST STTEEr A7 o= STTeEr a1 a1 AT
FICTA AT TRt 2T g T 947 § Foe TgUT [FH707 Y ([MEge & YA 39T F3 gq 9
FTIT 6 (AaTg | T IHeh TEEA ST Tae 3T ST AR TS A7 FHTIA | I FTAT 6 ToAT Rt Teq97a % 2

AL
(RIS 20 )
TS 3 Teg giafaat f ==

%9, | AR osaamawosit | o i 92Er i) geyE qiatady i 91T

JEET T ATH
(1) (2) (3)
1. (ATH) TS AT FHTET AT (F) 7= gf=a, 1T qEER (A7) e e

FERCEIE )

(@) TeTe "=, B FanT g 9 (A1) 999, 96

(1) e |, el A ST ATy A, (A7) 9
I, TaT

(%) ST T, TATaL0r UF a9 o9, T5T JEETe (7T9)-
I, TaT

(F) TeITe F=E, ST GH1E (G0, T 98 (ATH)-
qIE, qad
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(F) TUTT T, ATASTE ST ST (39T, T
TEHIT (ATY)  TaeT, IaT

() TeTeT (ATH)  TT5T TGUIT HIAT AqTE
&, qa

() (ATH) TSI | FHITAAT TSHT 6 A1 VST od AT
qIET, T

(S7) AT & T TF 62T, T AL (ATH)
-, g

(%) FTHTT (ATH) BT FaTad &= & ar= o=t 7 oAfew
AT gl o SITUT|-TEeT

[®T. &. TT7.-01/2016-17/111/Ta0gist]

T %, HE aea

MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT, AND GANGA REJUVENATION
NOTIFICATION
New Delhi, the 7th October, 2016

S.0. 3187(E).—Whereas it is necessary to constitute authorities at Central, State and District levels to take
measures for prevention, control and abatement of environmental pollution in River Ganga and to ensure continuous
adequate flow of water so as to rejuvenate the River Ganga to its natural and pristine condition and for matters connected
therewith or incidental thereto;

And whereas the River Ganga is of unique importance ascribed to reasons that are geographical, historical, socio-cultural
and economic giving it the status of a National River;

And whereas the River Ganga has been facing serious threat due to discharge of increasing quantities of sewage, trade
effluents and other pollutants on account of rapid urbanisation and industrialisation;

And whereas, the demand for water of River Ganga is growing for irrigation, drinking water supplies, industrial use and
hydro-power due to increase in population, urbanisation, industrialisation, infrastructural development and taking into
account the need to meet competing demands;

And whereas there is an urgent need-

(a) to ensure effective abatement of pollution and rejuvenation of the River Ganga by adopting a river basin
approach to promote inter-State and inter-sectoral co-ordination for comprehensive planning and management;

(b) to maintain ecological flows in the River Ganga with the aim of ensuring continuous flows throughout its length
S0 as to restore its ecological integrity that enables it to self rejuvenate;

(c) for imposing restrictions in areas abutting the River Ganga in which industries, operations or processes, or class
of industries, operations or processes shall not be carried out or shall be carried out subject to certain safeguards;

(d) to make provision for inspection of any premises, plants, equipment, machineries, manufacturing or other
processes, materials or substances and giving direction to the authorities, officers and persons as may be
necessary to take steps, for prevention, control and abatement of environmental pollution in the River Ganga;

(e) for carrying out and sponsoring investigations and research relating to problems of environmental pollution in
the River Ganga and examination of such manufacturing processes, material and substance as are likely to cause
environmental pollution;

(f) for collection and dissemination of information in respect of matters relating to environmental pollution in the River
Ganga and preparation of manual, codes or guide relating to the prevention, control and abatement of environmental
pollution;

And whereas the State Governments concerned, being equally responsible for Ganga rejuvenation, are required to co-
ordinate and implement the river conservation activities at the State level, and to take steps for comprehensive
management of the River Ganga in their States;



58

24 THE GAZETTE OF11$§.85XTRAORDINARY [PART II—SEC. 3(ii)]

And whereas it is required to have planning, financing, monitoring and coordinating authorities for strengthening the
collective efforts of the Central Government and the State Governments and authorities under this Order for effective
abatement of pollution and rejuvenation, protection and management of the River Ganga;

Now, therefore, in exercise of the powers conferred by sub-section (1), read with clauses (i), (ii), (v), (vi), (vii), (viii),
(ix), (x), (xii) and (xiii) of sub-section (2) and (3) of section 3 and sections 4,5,9,10,11, 19, 20 and 23 of the Environment
(Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the Act) and in supersession of the notifications of the
Government of India in the erstwhile Ministry of Environment and Forests numbers S.O.1111(E), dated the 30"
September, 2009, S.O. 2493 (E), dated the 300 September, 2009, S.0. 2494 (E), dated the 30" September 2009, S.O.
2495 (E), dated the 30" September 2009, S.O. 287 (E) dated the gt February, 2010 and in the Ministry of Water
Resources, River Development and Ganga Rejuvenation No. S.0. 2539 (E), dated the 29" September 2014, except as
respects things done or omitted to be done before such supersession, the Central Government hereby------

(i)constitutes the authorities by the names mentioned in this Order for the purpose of exercising and performing such of
the powers and functions (including the power to issue directions under section 5 of the Act and for taking measures with
respect to the matters as mentioned in this Order;

(ii))directs, subject to the supervision and control of the Central Government and the provisions of this Order, such
authority or authorities as specified in this Order that shall exercise the powers or perform the functions or take the
measures so mentioned in this Order as if such authorities had been empowered by the Act to exercise those powers,
perform those functions, or take such measures;

(iii)directs that all its powers and functions (except the power to constitute any authority under sub-section (3) of section
3 and to make rules under the sections 6 and 25 of the Act) under any provision of the Act shall, in relation to River
Ganga and matters connected therewith, be exercisable and discharged also by the authorities constituted by this Order
and by the officers specified in this Order, subject to such conditions and limitations and to the extent as specified in this
Order.

1.Short title and commencement. — (1) This Order may be called the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016.

(2) It shall come into force on the date of its publication in the Official Gazette.

2. Applicability.- This Order shall apply to the States comprising River Ganga Basin, namely, Himanchal Pradesh,
Uttarakhand, Uttar Pradesh, Madhya Pradesh, Chhattisgarh, Bihar, Jharkhand, Haryana, Rajasthan, West Bengal and the
National Capital Territory of Delhi and such other States, having major tributaries of the River Ganga as the National
Council for Rejuvenation, Protection and Management of River Ganga may decide for the purpose of effective abatement
of pollution and rejuvenation, protection and management of the River Ganga.

3.Definitions.- (1) In this Order, unless the context otherwise requires, -
(a) “Act” means the Environment (Protection) Act, 1986 (29 of 1986);

(b)’Basin” means the entire catchment of a water body or water course including the soil, water, vegetation and other
natural resources in the area and includes land, water, vegetation and other natural resources on a catchment basis;

(c)”Buffer Area” means an area which extends beyond the flood plain of a stream;

1132

(d)’catchment” or “’catchment area “includes the entire land area whose runoff from rain, snow or ice drains into a
water body or a water course, before the water course joins River Ganga or its tributaries or discharges water into River
Ganga or its tributaries;

(e)’commercial fishing” means large scale fishing for commercial purposes by nets, poisoning, or other modern fishing
gear or methods in River Ganga or its tributaries;

(f) Competent authority means “Central Government”

(g)”’deforestation” means removal or reduction of forest cover, especially when caused by anthropogenic activities or
removal of trees and other vegetation of a forest excluding a planned clearance for scientific management of forest in
particular in the catchment area of River Ganga;

(h)”’degraded forest” means a forest having loss or reduction of native forest cover or vegetation density in the catchment
area abutting River Ganga or its tributaries;

(i)”direction” shall mean direction issued under section 5 of the Act and the expression “direct” shall be construed
accordingly;

(j) “District Ganga Committee” means the District Ganga Protection Committee mentioned in paragraph 53;

(k)”’engineered diversion” means a structure or device constructed or installed to transfer the water of River Ganga or its
tributaries into canals or other engineering structures;
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(1)’flood plain” means such area of River Ganga or its tributaries which comes under water on either side of it due to
floods corresponding to its greatest flow or with a flood of frequency once in hundred years;

(m)”Ghat” means sloping part at Bank of River Ganga or its tributaries with artificially constructed steps or sloping piece
of land used for providing easy human access to water of River Ganga or its tributaries and includes usage of such parts
for religious or other related purposes;

(n)”local authority” includes Panchayati raj institutions, municipalities, a district board, cantonment board, town planning
authority or Zila Parishad or any other body or authority, by whatever name called, for the time being invested by law,
for rendering essential services or with the control and management of civic services, within a specified local area;

(o)”’National Mission for Clean Ganga” means the authority mentioned in paragraph 31.

(p) “notification” means a notification published in the Official Gazette and the expression ‘notifying’ shall be construed
accordingly;

(q)”offensive matter” consists of solid waste which includes animal carcasses, kitchen or stable refuse, dung, dirt, putrid
or putrefying substances and filth of any kind which is not included in the sewage;

(r)’person” include ----
(i)an individual or group or association of individuals whether incorporated or not;
(il)a company established under the Companies Act, 2013 (18 of 2013);
(iii)any corporation established by or under any Central or State Act;
(iv)a local authority;
(v) every juridical person not falling within any of the preceding sub-clauses;

(s)’River Bed” means the dried portion of the area of River Ganga or its tributaries and includes the place where the
River Ganga or its tributaries run its course when it fills with water and includes the land by the side of River Ganga or
its tributaries which retains the water in its natural channel, when there is the greatest flow of water;

(t) "River Bed Farming” includes seasonal agriculture or farming on the River Bed of River Ganga or its tributaries
during low flows of water;

(u)”River Ganga” means the entire length of six head-streams in the State of Uttarakhand namely, Rivers Alakananda,
Dhauli Ganga, Nandakini, Pinder, Mandakini and Bhagirathi starting from their originating glaciers up to their respective
confluences at Vishnu Prayag, Nand Prayag, Karn Prayag, Rudra Prayag, and Dev Prayag as also the main stem of the
river thereafter up to Ganga Sagar including Prayag Raj and includes all its tributaries;

(v) “rubbish” means ashes, broken brick, mortar, broken glass, dust or refuse of any kind and includes filth;

(w) “’sand mining” means large scale removal of river sand from the dried channel belt, flood plain or a part of River
Ganga or its tributaries;

(x) “sewage effluent” means effluent from any sewerage system or sewage disposal works and includes sewage from
open drains;

(y) ’sewerage scheme” means any scheme which a local authority may introduce for removal of sewage by flushing with
water through underground closed sewers;

(z) “Schedule” means Schedule appended to this Order;

(za) “specified District” means an area of every District abutting the River Ganga, being within a radius of fifteen
kilometers of the Ganga River Bank or its tributaries in the States of Himachal Pradesh, Uttarakhand, Uttar Pradesh,
Madhya Pradesh, Chhattisgarh, Bihar, Jharkhand, Haryana, Rajasthan, West Bengal and the National Capital Territory of
Delhi and such other States, having major tributaries of the River Ganga as referred to in this Order;

(zb) “State Ganga Committee” means the State Ganga Rejuvenation, Protection and Management Committee constituted
under this Order for each of the States mentioned in paragraph 2.

(zc) State Ganga River Conservation Authority means an authority earlier constituted in each State under the Act as
follows, namely:-

(i) the Bihar State Ganga River Conservation Authority constituted by the notification of the Government of India
in the Ministry of Environment and Forests number S.0287 (E), dated 8" February 2010;

(i) the Jharkhand State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry of Environment and Forests number S.02495(E), dated 30" September 2009;
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(iii) the Uttarakhand State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry of Environment and Forests number S.0 1111 (E), dated 30™ September 2009;

(iv) the Uttar Pradesh State Ganga River Conservation Authority constituted by the notification of the Government
of India in the Ministry of Environment and Forests number S.02493 (E), dated 30" September 2009; and

(v) the West Bengal State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry of Environment and Forests number S.02494 (E), dated 30" September 2009.

(zd) ”’stream” includes river, water course (whether flowing or for the time being dry), inland water (whether natural or
artificial ) and sub-terrain waters;

(ze) tributaries of River Ganga” means those rivers or streams which flow into River Ganga and includes Yamuna
River, Son River, Mahananda River, Kosi River, Gandak River, Ghaghara River and Mahakali River and their tributaries
or such other rivers which National Council for Rejuvenation Protection and Management of River Ganga may, by
notification, specify for the purposes of this Order.

2. The words and expressions used herein and not defined but defined in the Environment (Protection) Act, 1986 (29 of
1986) shall have the meanings respectively assigned to them in the Act.

4. Principles to be followed for rejuvenation, protection and management of River Ganga. — (1) The following
principles shall be followed in taking measures for the rejuvenation, protection and management of River Ganga,
namely:-

(1)  the River Ganga shall be managed as a single system;

(i) the restoration and maintenance of the chemical, physical, and biological quality of the waters of River Ganga
shall be achieved in a time bound manner;

(iii) the River Ganga shall be managed in an ecologically sustainable manner;
(iv) the continuity of flow in the River Ganga shall be maintained without altering the natural seasonal variations;

(v) the longitudinal, lateral and vertical dimensions (connectivities) of River Ganga shall be incorporated into
river management processes and practices;

(vi) the integral relationship between the surface flow and sub-surface water (ground water) shall be restored and
maintained;

(vii) the lost natural vegetation in catchment area shall be regenerated and maintained;
(viii) the aquatic and riparian biodiversity in River Ganga Basin shall be regenerated and conserved;

(ix) the bank of River Ganga and its flood plain shall be construction free Zone to reduce pollution sources,
pressures and to maintain its natural ground water recharge functions;

(x) the public participation in rejuvenation, protection and management,revision and enforcement of any
regulation, standard, effluent limitation plan, or programme for rejuvenation, protection and management
shallbe encouraged and made an integral part of processes and practices of

River Ganga rejuvenation, protection and management.

(2)National Mission for Clean Ganga may, having regard to the needs of the people of the country, advances in
technology and socio economic conditions of the people and to preserve the rich heritage of national composite culture,
specify additional principles in addition to the principles specified under sub-paragraph (1).

5.Ecological flow of water in River Ganga to be maintained. — (1) Every State Government, shall endeavor to ensure
that uninterrupted flows of water are maintained at all times in River Ganga as required under clause (iv) of paragraph

.

(2) Every State Government shall also endeavor to maintain adequate flow of water in River Ganga in different seasons
to enable River Ganga to sustain its ecological integrity and to achieve the goal, all concerned authorities shall take
suitable actions in a time bound manner.

(3) For the purposes of this paragraph, the average flow of water shall be determined by such Hydrology Observation
Stations at such points of the River Ganga, as may be specified by the National Mission for Clean Ganga:

Provided that the average flow of water in River Ganga may, having regard to ecology, be determined by the National
Mission for Clean Ganga for different points of River Ganga.
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6. Prevention, control and abatement of environmental pollution in River Ganga and its tributaries.- (1) No person
shall discharge, directly or indirectly, any untreated or treated sewage or sewage sludge into the River Ganga or its
tributaries or its banks:

Provided that where a local authority does not have, on the date of commencement of this Order, sewerage scheme or
infrastructure for collection, storage, transportation and disposal of sewage or sewage sludge or such infrastructure is not
functional on the said date in an area abutting the River Ganga or its tributaries, every such local authority shall, within a
period, specified by National Mission for Clean Ganga from the date of commencement of this Order, develop such
infrastructure or make such infrastructure functional, as the case may be, for collection, storage, transportation and
disposal of sewage in the territorial area of the local authority.

(2) No person shall discharge, directly or indirectly, any untreated or treated trade effluent and industrial waste, bio-
medical waste, or other hazardous substance into the River Ganga or its tributaries or on their banks:

Provided further that where an industry or industrial area management does not have, on the date of commencement of
this Order, industrial effluent treatment scheme or infrastructure for collection, storage, transportation and disposal of
trade effluents industrial waste, bio-medical waste, or other hazardous substance, etc. or such infrastructure is not
functional on the said date in an area abutting the River Ganga or its tributaries, every such industry or industrial area
management shall, within a period so specified by the National Mission for Clean Ganga from the date of
commencement of this Order, develop such infrastructure or make such infrastructure functional, as the case may be, for
collection, storage, transportation and disposal of trade effluent and industrial waste, bio-medical waste, or other
hazardous substance in the jurisdiction of the industry or industrial area management.

(3) No person shall construct any structure, whether permanent or temporary for residential or commercial or industrial
or any other purposes in the River Ganga, Bank of River Ganga or its tributaries or active flood plain area of River
Ganga or its tributaries:

Provided that in exceptional circumstances like natural calamities or religious events at traditional locations, temporary
structures can be raised after prior permission of the National Mission for Clean Ganga acting through the State Ganga
Committee and the District Ganga Committee:

Provided further that in case any such construction has been completed, before the commencement of this Order, in the
River Bank of River Ganga or its tributaries or active flood plain area of River Ganga or its tributaries, the National
Mission for Clean Ganga shall review such constructions so as to examine as to whether such constructions are causing
interruption in the continuous flow of water or pollution in River Ganga or its tributaries, and if that be so, it shall cause
for removing them.

(4) No person shall do any act or carry on any project or process or activity which, notwithstanding whether such act has
been mentioned in this Order or not, has the effect of causing pollution in the River Ganga.

(5) It shall be the duty of the National Mission for Clean Ganga, every Specified State Ganga Committee or specified
District Ganga Protection Committee, local authority and all other authorities and persons to disseminate widely and
bring to public notice, using various means, information captured in reports and the aforesaid measures in the local
language in every village, town, city and other areas abutting River Ganga and its tributaries.

7. Emergency measures in case of pollution of River Ganga or its tributaries --- If any poisonous, noxious or
polluting matter is present or has entered into the River Ganga due to any accident or other unforeseen act or event, and it
is necessary or expedient to take immediate action, the National Mission for Clean Ganga shall take immediate action for
carrying out such operations or direct for carrying out such operations by the specified State Ganga Committee or
specified District Ganga Committee or local authority or any other authority or Board or Corporation, as it may consider
necessary for all or any of the following purposes, namely; -

(a)the manner of removing the matter from River Ganga and disposing it off in such a manner as it may specify, as also,
for carrying out such operations as is considered appropriate for mitigation or removal of any pollution caused by such
matter;

(b) issuing directions restraining or prohibiting any person concerned from discharging any poisonous, noxious or
polluting matter in the River Ganga;

(c) undertaking any additional work or functions as may be necessary to address such emergency.

8. Power to issue directions. - The National Mission for Clean Ganga shall, in the exercise of its powers and
performance or its functions under this Order, issue such directions in writing as it may consider necessary for abatement
of pollution and rejuvenation, protection and management of the River Ganga to the concerned authority or local
authority or other authorities or Board or Corporation or person and they shall be bound to comply with such directions.

9. Ganga safety audit.- Every District Ganga Committee shall cause the Ganga safety audit to be carried out by such
Ganga Safety Auditors within such time frame and in accordance with such protocols as may be specified by the
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National Mission for Clean Ganga for the area of the River Ganga abutting such district and forward the copy of the
report of such safety audit along with remedial action taken thereon to the concerned State Ganga Committee and the
National Mission for Clean Ganga, which shall take appropriate action thereon, if required.

10. Pollution in River Ganga and its tributaries to be monitored.- (1) The pollution in River Ganga and its tributaries
shall be monitored by the National Mission for Clean Ganga on its own or by directions through various State and
Central Government agencies by use of satellite imagery and other remote sensing technologies as well as physical
stations, online monitoring and independent agencies at a periodicity to be specified by it.

(2) Notwithstanding the provisions of sub-paragraph (1), the Central Government may assign the function of monitoring
of pollution in River Ganga and its tributaries to any other agency or body or direct, having regard to advances in
technology, to monitor the aforesaid pollution in River Ganga and its tributaries by adopting any other technique or
method, as may be specified in the direction.

11. Constitution of National Council for Rejuvenation, Protection and Management of River Ganga. - With effect
from the date of commencement of this Order, there shall be constituted an authority by the name to be called the
National Council for Rejuvenation, Protection and Management of River Ganga, (hereinafter in this Order called as the
National Ganga Council) for the purposes of the Act and to exercise powers and discharge functions as specified in this
Order and the Act.

12.Composition of National Ganga Council.-The National Ganga Council shall consist of the following members,
namely:-

(a)Prime Minister -Chairperson ,ex-officio

(b) Union Minister for Water Resources,
River Development and Ganga Rejuvenation - Vice-Chairperson, ex-officio

(c)Union Minister for Environment, Forests

and Climate Change - Member, ex-officio;
(d)Union Minister for Finance - Member, ex-officio;
(e)Union Minister for Urban Development - Member, ex-officio;
(f) Union Minister for Power - Member, ex-officio;
(g)Union Minister for Science and Technology - Member, ex-officio;
(h)Union Minister for Rural Development - Member, ex-officio;

(i)Union Minister for Drinking Water and Sanitation - Member, ex-officio;

(j) Union Minister for Shipping - Member, ex-officio;
(k) Union Minister of State for Tourism - Member, ex-officio;
(1) Vice Chairman, NITI Aayog - Member, ex-officio;
(m)Chief Minister, Bihar - Member, ex-officio;
(n) Chief Minister, Jharkhand - Member, ex-officio;
(0) Chief Minister, Uttarakhand - Member, ex-officio;
(p) Chief Minister, Uttar Pradesh - Member, ex-officio;
(q) Chief Minister, West Bengal - Member, ex-officio;

(r) Secretary, Ministry of Water Resources,
River Development and Ganga Rejuvenation - Member, ex-officio;

(s)Director General, National Mission for

Clean Ganga — Member Secretary, ex-officio.

(2) The National Ganga Council may co-opt one or more Chief Ministers from the States not represented in the National
Ganga Council having major tributaries of River Ganga, which are likely to affect the water quality in the River Ganga,
as Member.

(3) The National Ganga Council may also co-opt one or more Union Ministers, if it considers necessary, as Member.

(4) The National Ganga Council may consult experts and expert organisations or institutions in the field of river
rejuvenation, river ecology and river management, hydrology, environmental engineering, social mobilisation and other
relevant fields.

(5) The Headquarter of the National Ganga Council shall be at New Delhi or at such other place as it may decide.
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(6) The National Ganga Council shall have its Secretariat in the National Mission for Clean Ganga.

(7) The Central Government in the Ministry of Water Resources, River Development and Ganga Rejuvenation shall
serve as the nodal Ministry.

13. Dissolution of National Ganga River Basin Authority --- (1) On and from the date of constitution of the National
Ganga Council in paragraph 11, the National Ganga River Basin Authority constituted by Notification of the Ministry of
Water Resources, River Development and Ganga Rejuvenation, number S.0 2539 (E), dated the 29™ September 2014
shall stand dissolved.

(2) All things done or omitted to be done or actions taken or any money spent or authorised to be spent by the National
Ganga River Basin Authority before such dissolution shall be deemed to have been done or taken under the
corresponding provisions of this Order.

14.Superintendence, direction and control of management of River Ganga to vest in National Ganga Council.-
The National Ganga Council shall, notwithstanding anything contained in this Order, be overall responsible for the
superintendence, direction, development and control of River Ganga and the entire River Basin (including financial and
administrative matters) for the protection, prevention, control and abatement of environmental pollution in River Ganga
and its rejuvenation to its natural and pristine condition and to ensure continuous adequate flow of water in the River
Ganga and for matters connected therewith.

15. Jurisdiction of National Ganga Council.- The jurisdiction of the National Ganga Council shall extend to the areas
mentioned in paragraph 2.

16. Meetings of National Ganga Council.- (1) National Ganga Council may regulate its own procedure for transacting
its business including its meetings.

(2) The Chairperson of the National Ganga Council shall preside over its meetings and in his absence, its Vice-
Chairperson shall, preside over the meetings of the National Ganga Council and conduct its business.

(3) The Vice-Chairperson shall have the power to take decisions necessary for the National Ganga Council to achieve its
objectives, in between the conduct of the two meetings of the Council subject to ratification in the next meeting.

(4) The National Ganga Council shall meet at least once every year or more as it may deem necessary.

17. Constitution of Empowered Task Force on River Ganga as authority.- (1) With effect from the date of
commencement of this Order, there shall be constituted an authority by the name to be called the Empowered Task Force
on River Ganga for the purposes of the Act and to exercise powers and discharge functions as specified in this Order
and the Act.

(2) The Empowered Task Force on River Ganga shall consist of the following members, namely:-

(a)Union Minister for Water Resources,
River Development and Ganga Rejuvenation - Chairperson, ex-officio;

(b) Union Minister of State for Water Resources,
River Development and Ganga Rejuvenation - Vice-Chairperson, ex-officio;

(c)Secretary in the Ministry of Water Resources,
River Development and Ganga Rejuvenation - Member, ex-officio

(d) Secretary in the Ministry of Finance

(Department of Expenditure) - Member, ex-officio;
(e) Chief Executive Officer, Niti Ayog - Member, ex-officio;
(f) Chief Secretary, State of Uttrakhand - Member, ex-officio;
(g) Chief Secretary, State of Uttar Pradesh - Member, ex-officio;
(h)Chief Secretary, State of Bihar - Member, ex-officio;
(i) Chief Secretary, State of Jharkhand -  Member, ex-officio;
() Chief Secretary, State of West Bengal - Member, ex-officio;
(k) Director General , National Mission for Clean Ganga - Member-Secretary

(3) The Empowered Task Force on River Ganga may also co-opt one or more Secretary in the Union Ministries or the
Chief Secretary of any other State concerned, if it considers necessary, as member

(4) The Empowered Task Force on River Ganga shall meet at least once every three months or more as it may deem
necessary.
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(5) The administrative and technical support to the Empowered Task Force on River Ganga shall be provided by the
Central Government in the Ministry of Water Resources, River Development and Ganga Rejuvenation which shall be the
nodal Ministry for the purposes of such administrative and technical support.

18. Functions and powers of Empowered Task Force on River Ganga. —

(1) The Empowered Task Force on River Ganga shall co-ordinate and advise on matters relating to rejuvenation,
protection and management of River Ganga and its tributaries.

(2) In particular and without prejudice to the generality of the provisions of sub-paragraph (1), the functions and powers
of the Empowered Task Force on River Ganga may include measures with respect to all or any of the following matters
in rejuvenation, protection and management of River Ganga, namely:-

(a) ensuring that the Ministries, Departments and State Governments concerned have -
@i) an action plan with specific activities, milestones, and timelines for
achievement of the objective of rejuvenation and protection of River Ganga;
(i1) a mechanism for monitoring implementation of its action plans;

(b) co-ordination amongst the Ministries and Departments and State Governments concerned for implementation of its
action plans in a time bound manner;

(c) to monitor the implementation process, address bottlenecks, suggest and take such decisions as may be necessary to
ensure speedy implementation;

(d) all projects under the ambit of Namami Gange including ongoing projects funded domestically and through external
assistance;

(e) discharge of such other functions or exercise of such powers as may be considered necessary for achievement of the
objective of rejuvenation, protection and management of River Ganga or as may be assigned to it by the Central
Government or specified by the National Ganga Council;

19. Approval for projects exceeding value of rupees one thousand crore.-

(1) The Empowered Task Force on River Ganga shall be responsible for the approval of every project exceeding a
value of rupees one thousand crore, as amended from time to time.

(2) The Empowered Task Force on River Ganga may constitute a sub-committee of officials amongst its members
for the purpose of sub-paragraph (1)

20. Constitution and Composition of Specified State Ganga Rejuvenation, Protection and Management
Committees as authorities.— With effect from the date of commencement of this Order, these shall be constituted, in
each State as specified in paragraph 2, an authority to be called the State Ganga Rejuvenation, Protection and
Management Committee, which shall consist of a Chairperson and other members as specified in the Schedule to
exercise powers and discharge functions as specified in this Order and the Act.

21. Meetings of State Ganga Committee. — (1) Every State Ganga Committee may regulate its own procedure for
transacting its business including its meetings.

(2)Every State Ganga Committee shall convene its meetings at least once in every three months’ time.

(3) The Chairperson of the State Ganga Committee shall preside over its meetings and in his absence, the said
Committee shall elect its Vice-Chairperson who shall, preside over the meetings of the State Ganga Committee and
conduct its business.

22. Superintendence, direction and control over Committee.- The superintendence, direction and control of the
District Ganga Committees shall, notwithstanding anything contained in this Order, vest in the State Ganga Committee,
for the purposes of rejuvenation, protection, prevention, control and abatement of environmental pollution in River
Ganga and its tributaries so as to rejuvenate the River Ganga to its natural and pristine condition and ensure continuous
and adequate flow of water in River Ganga and for protection and management of River Ganga in the States concerned.

23. Decisions of State Ganga Committee to be binding.- The decision taken at the meetings of the State Ganga
Committee shall, notwithstanding anything contained in this Order, be binding upon every District Ganga Committee
and every local authority or other authority or Board or person referred to in such decision and they shall comply with the
decisions of the State Ganga Committee.

24. Powers, duties and functions of State Ganga Committees.— (1) Every State Ganga Committee shall, subject to the
provisions of the Act and rules made or directions issued thereunder, have the power to take all such measures, including
those in paragraphs 6, 7 and 8, as it deems necessary or expedient for effective abatement of pollution and conservation
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of the River Ganga and for implementing the decisions or directions of the National Ganga Council and National Mission
for Clean Ganga.

(2) The State Ganga Committee shall implement various programmes and projects of the National Ganga Council and
National Mission for Clean Ganga.

(3) In particular and without prejudice to the generality of the provisions of sub-paragraphs (1) and (2), such measures
may include all or any of the following matters, namely:-

(a) coordination and implementation of the conservation activities relating to River Ganga including augmentation of
sewerage infrastructure, catchment area treatment, protection of flood plains, creating public awareness and such other
measures at the State level and regulation of activities aimed at the prevention, control and abatement of pollution in the
River Ganga to maintain its water quality, and to take such other measures relevant to river ecology and management in
the State concerned;

(b) implementation of the river basin management plan in the concerned State;
(c) maintenance of minimum ecological flows in the River Ganga in the concerned State and actions thereon;

(d) entry and inspection under section 10 and power to take sample under section 11 of the Act for the purpose of
exercising and performing its functions under this Order.

(4) The State Ganga Committee shall undertake all the emergency measures mentioned in paragraph 7.
(5) The State Ganga Committee shall have the powers to issue directions under section 5 of the Act.

(6) The powers and functions of the State Ganga Committee shall be without prejudice to any of the powers conferred
upon the State Government under any Central or State Act, being not inconsistent with the provisions of the Act.

25. Monitoring execution of plans and programmes of District Ganga Committees.- Every State Ganga Committee
shall monitor the execution of plans, programmes, and projects of all their District Ganga Protection Committees and
those of other authorities and submit progress in respect thereof to the National Mission for Clean Ganga.

26. Preparation of consolidated reports of all District Ganga Committees and taking remedial measures in
respect thereof.- (1) Every State Ganga Committee shall prepare a consolidated report of all District Ganga Protection
Committees, local authorities or other authorities or Board or Corporation or person for every quarter indicating therein
in respect of each specified District abutting River Ganga and its tributaries, ----

(a) the status of the plans being executed and measures taken by them and any other activity relating to the health of
River Ganga and its tributaries;

(b) the quality of water in River Ganga and its tributaries in each specified District and remedial action in respect thereof;
(c) any interruption of flow in the River Ganga in each specified District and reasons therefor;

(d) remedial measures taken on the complaints made to the District Ganga Committee or local authorities or other
authorities;

(e) adverse report as reported by Ganga safety auditors in each specified District;
(f) any other information relevant to the health of River Ganga and its tributaries.

(2) The report referred to in sub-paragraph (1) shall be submitted within one month at the end of each year to the State
Ganga Committee and National Mission for Clean Ganga along with remedial action thereof.

27. Conducting of Ganga safety audit and submission of such audit reports by State Ganga Committees.- (1) It
shall be the duty of the State Ganga Committees to conduct or causes to be conducted, through the District Ganga
Committees, the Ganga safety audit and submit report of the Ganga safety audit to the National Mission for Clean Ganga
along with the remedial action taken thereon and also make available the same in public domain and exhibit the same at
its website.

(2) The Ganga safety audit shall include such particulars and be done at such intervals (save as otherwise provided in this
Order) and in such manner as may be specified, by notification, by the National Mission for Clean Ganga.

28. State Ganga Committee to be nodal agency.- The State Ganga Committee shall be the State-wide nodal agency in
the State for the implementation of the provisions of this Order and for effective abatement of pollution and rejuvenation,
protection and management of the River Ganga and its tributaries.

29. State Ganga Committees to be bound by direction of National Ganga Council and National Mission for Clean
Ganga.- Every State Ganga Committee, without prejudice to the foregoing provisions of this Order, shall, in exercise of
its powers or the performance of its functions under this Order, be bound by the decisions or such directions (including
those relating to technical and administrative matters) as the National Ganga Council and the National Mission for Clean
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Ganga may give in writing to it from time to time for abatement of pollution and rejuvenation, protection and
management of the River Ganga.

30. Dissolution of State Ganga River Conservation Authorities and State Executive Committees.- (1) With effect
from the date of constitution of the State Ganga Committees, the respective State Ganga River Conservation Authorities
and the respective State Executive Committees constituted before the commencement of this Order shall stand dissolved.

(2)All things done or omitted to be done or actions taken or any money spent or authorised to be spent by the authorities
and committees under sub-paragraph (1) before such dissolution shall be deemed to have been done or taken under the
corresponding provisions of this Order.

31. Constitution of National Mission for Clean Ganga as an authority.-(1) With effect from the date of
commencement of this Order, the National Mission for Clean Ganga, a society registered under the Societies Registration
Act, 1860 (21 of 1860), shall be an authority constituted under the Act, by the same name for the purposes of the Act
and to exercise powers and discharge functions as specified under this Order and the Act and the rules made or directions
issued thereunder.

(2) The composition of the National Mission for Clean Ganga shall be as specified in paragraph 35.

32. Area of operation of National Mission for Clean Ganga.- The area of operation of the National Mission for Clean
Ganga shall be the areas mentioned in paragraph 2.

33. National Mission for Clean Ganga to be nodal agency.- The National Mission for Clean Ganga shall be the nodal
agency for the nationwide implementation of the provisions of this Order and for effective abatement of pollution and
rejuvenation, protection and management of the River Ganga and its tributaries.

34. National Mission for Clean Ganga to be an empowered organization.- The National Mission for Clean Ganga
shall be an empowered organisation with two tier management having administrative, appraisal and approval powers and
duties, functions and powers as specified in this Order.

35. Composition of National Mission for Clean Ganga.- The National Mission for Clean Ganga shall have a two-tier
management structure and it shall comprise of the Governing Council and the Executive Committee.

(1)  The Governing Council shall consist of the following members, namely:-

(a) Director General of National Mission for Clean Ganga Chairman, ex-officio
(b) | Joint Secretary, Ministry of Water Resources, River Development and Ganga | Member, ex-officio
Rejuvenation
() Joint Secretary, Ministry of Urban Development Member, ex-officio
(d) Joint Secretary, Ministry of Environment, Forests and Climate Change Member, ex-officio
(e) Joint Secretary, Department of Expenditure Member, ex-officio
®) Representative of NITI Aayog (not below Joint Secretary) Member, ex-officio
(2) Chairman, Central Pollution Control Board Member, ex-officio
(h) Principal Secretary, Urban Development, Government of Bihar Member, ex-officio
i) Principal Secretary, Urban Development, Government of Jharkhand Member, ex-officio
Q) Principal Secretary, Urban Development, Government of Uttar Pradesh Member, ex-officio
(k) | Principal Secretary, Peyjal, Government of Uttarakhand Member, ex-officio
@ Principal Secretary, Urban Development, Government of West Bengal Member, ex-officio
(m) | Executive Director(Deputy Director General), National Mission for Clean Ganga Member, ex-officio
(n) Executive Director (Technical),National Mission for Clean Ganga Member, ex-officio
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(0) Executive Director (Finance), National Mission for Clean Ganga Member, ex-officio
) Executive Director (Projects), National Mission for Clean Ganga Member, ex-officio
Q) Executive Director(Administration), National Mission for Clean Ganga Member- Secretary.

(2)  The Executive Committee constituted out of the Governing Council, shall consist of the following members,
namely:-

(a) Director General, National Mission for Clean Ganga — Chairperson, ex-officio;
(b) Joint Secretary, Department of Expenditure — Member, ex-officio;
(c) Representative of NITI Aayog (not below Joint Secretary) — Member, ex-officio;

(d) Principal Secretary of the State concerned — Member, ex-officio;
(e) Executive Director (Deputy Director General)

National Mission for Clean Ganga — Member, ex-officio;
(f) Executive Director (Finance)

National Mission for Clean Ganga — Member, ex-officio;
(g) Executive Director (Technical)

National Mission for Clean Ganga — Member, ex-officio;
(h) Executive Director (Projects)

National Mission for Clean Ganga — Member, ex-officio;
(i) Executive Director (Administration)

National Mission for Clean Ganga — Member, ex-officio;

3) The Director General, National Mission for Clean Ganga may, if he considers necessary, may associate with the

Executive Committee, any other member from the Governing Council.

“) The Governing Council may constitute a sub-committee from out of its members and also by associating some
technical experts for appraisal of the projects.

%) The representative of the State concerned shall also be one of the members of sub-committee.
6) Half of the members of the Governing Council shall form the quorum.

36. (1) All approvals up to one thousand crores rupees shall be granted by the Executive Committee and it shall
report to the Governing Council at least once in three months.

(2) The Sub-Committee of the Governing Council shall appraise the project only after completion of Third Party
Appraisal of the project by technical experts or consortium of recognized institutes or Indian Institutes of Technology, as
the case may be.

(3) The Third Party Appraisal shall be for all projects irrespective of their value.
37. Appointment of Director General and Executive Directors of National Mission for Clean Ganga.-

(1) Director General, National Mission for Clean Ganga shall be appointed by the Central Government who shall be
equivalent to the rank of Additional Secretary or Secretary to the Government of India and his terms and
conditions of services shall be determined by Central Government.

(2) The Executive Director (Finance) shall be appointed on deputation from any of the organised accounts services
in the Central Government in the rank equivalent to Joint Secretary to Government of India in accordance with
the recruitment rules of the said services.

(3) National Mission for Clean Ganga shall have at least one position for each of the Executive Directors in the rank
of Joint Secretary to Government of India.

(4) One of the Executive Directors shall be designated as Deputy Director General of the National Mission for
Clean Ganga and he shall be appointed by the Central Government.

(5) None of the nominated members of the Executive Committee shall be below the rank of Joint Secretary in
Government of India.

38. Duty of National Mission for Clean Ganga.- It shall be the duty of the National Mission for Clean Ganga to -

(i) follow the principles laid down in paragraph 4
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(i) comply with the decisions and directions of the National Ganga Council and implement the Ganga Basin
Management Plan approved by it;

(iii) co-ordinate all activities for rejuvenation and protection of River Ganga in a time bound manner as directed by the
National Ganga Council;

(iv) do all other acts or abstain from doing certain act which may be necessary for rejuvenation and protection of River
Ganga and its tributaries.

39. Functions of National Mission for Clean Ganga.- (1) Without prejudice to the provisions of this Order, the
National Mission for Clean Ganga shall identify or cause to be identified -

(a) the specific threats to the River Ganga in areas in each village and town of such specified District abutting River
Ganga and its tributaries, including sewerage and industrial waste, cremation and burial of corpses and disposal
of animal carcasses, and threats from commercial, recreational and religious activities;

(b) the type of measures required to address such threat in each village and town of all districts abutting River
Ganga and its tributaries;

(c) the specific areas where such remedial actions are required to be taken for rejuvenation and protection of River
Ganga and its tributaries.

(d) the measures which may be necessary for reuse of treated water and enter in to Memorandum of Understanding
in this regard with the Ministries of the Central Government like Railways, Power, Petroleum and Natural Gas
etc., State Governments, autonomous bodies at the Central and State level, recognized Institutes and
organizations which the National Mission for Clean Ganga may deem fit.

(2) The National Mission for Clean Ganga shall make or cause to make the River Ganga Basin Management Plan along
with cost, timelines and allocation of responsibilities, among other things, for rejuvenation and protection of River Ganga
and its tributaries in each village and town of specified District abutting River Ganga and its tributaries and execute
projects there for.

(3) The National Mission for Clean Ganga shall -----

(a) cause to be determined the magnitude of ecological flows in the River Ganga and its tributaries required to be
maintained at different points in different areas at all times with the aim of ensuring water quality and
environmentally sustainable rejuvenation, protection and management of River Ganga and its tributaries and
notifying the same and take or direct all such measures necessary to maintain adequate ecological flows;

(b) cause to be identified places where the environmental flow of water of River Ganga has been modified and take
measures for correction thereof to maintain the continuous flow of water for rejuvenation, protection and
management of River Ganga and its tributaries;

(c) identify places of discontinuity of water in River Ganga and its tributaries due to engineered diversion of water
or storage of water or by any other means and execute plans in respect thereof or take remedial action therefor;

(d) devise a system to be put in place for continuous monitoring of flow of water and pollution levels in River
Ganga and its tributaries;

(e) take all such measures which may be necessary to give effect to the decisions of the National Ganga Council so
as to maintain adequate ecological flows in the River Ganga and tributaries;

(f) render assistance or cause them to be rendered by any agency for preparation of detailed project reports or
execution of projects for abatement of pollution and rejuvenation, protection and management of the River
Ganga and its tributaries to the State Governments, the State Ganga Committees, District Ganga Committees or
local authorities or any person or body, any authority, Board or Corporation;

(g) set up or facilitate setting up or designate and direct one or more existing centers to research, develop and
disseminate knowledge base and analytical tools on abatement of pollution and rejuvenation, protection and
management of River Ganga and its tributaries;

(h) take any other measures which may be necessary for continuous flow of water and abatement of pollution in
River Ganga and its tributaries

(4)The National Mission for Clean Ganga shall take all such other emergency measures as outlined in paragraph 7.

40. Establishment of River Ganga Monitoring Centres at suitable locations along River Ganga and its
tributaries.- The National Mission for Clean Ganga may identify the places in the River Ganga Basin and establish at
such places or designate any existing laboratory or station or institute as Centres to be called the “River Ganga
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Monitoring Centre” for monitoring amongst other things, continuous flow of water and pollution levels as required under
this Order and such Centre shall report immediately to the National Mission for Clean Ganga for taking remedial action
therefor.

41. Powers of National Mission for Clean Ganga.- (1) The National Mission for Clean Ganga being the national
agency charged with the role, responsibility and powers to facilitate the task of rejuvenation, protection and management
of River Ganga and its tributaries, under the supervision and direction of the National Ganga Council, shall recommend
to the National Ganga Council or Central Government for issuing directions or issue directions itself, to the State Ganga
Committees or District Ganga Committees or local authority or any other authority or any person, institution, consortium
or agency, as it may decide, for the rejuvenation, protection and management of River Ganga and have the power to take
all such measures and discharge such functions as it may deem necessary or expedient for prevention, control and
abatement of environmental pollution in River Ganga and its tributaries so as to rejuvenate the River Ganga to its natural
and pristine condition and ensure continuous and adequate flow of water in River Ganga and for protection and
management of River Ganga and for matters connected therewith.

(2) In particular and without prejudice to the generality of the provisions of sub-paragraph (1), and save as otherwise
provided in this Order, such directions may include all or any of the following matters in the management of River
Ganga, namely:-

(a) fulfillment of the functions mentioned in paragraph 55 in accordance with the principles in paragraph 4;

(b) formulate, with the approval of the Central Government, the National policy for effective abatement of pollution and
rejuvenation, protection and management of River Ganga;

(c) enter into memorandum of understanding, with the approval of the Central Government, with any country or foreign
agency for effective implementation of the River Ganga Basin Management Plan for rejuvenation, protection, prevention,
control and abatement of pollution in the River Ganga and its tributaries;

(d) approve, with or without modifications, the River Ganga Basin Management Plan and direct amendments, if any, to
be made therein;

(e) supervise and review the progress reports, and issue directions to the State Ganga Committees, District Ganga
Committees or local authorities and other authorities in the implementation of the River Ganga Basin Management Plan
and any other matter connected with affairs of the River Ganga and its tributaries;

(f) approve the planning, financing and execution of programmes for abatement of pollution in the River Ganga including
augmentation of sewerage and effluent treatment infrastructure, catchment area treatment, protection of flood plains,
creating public awareness, conservation of aquatic and riparian life and biodiversity and such other measures for
promoting environmentally sustainable river rejuvenation;

(g) coordination, monitoring and review of the implementation of various programmes or activities taken up for
prevention, control and abatement of pollution and protection and management in the River Ganga and its tributaries;

(h) direct any person or authority to take measures for restoration of river ecology and management in the River Ganga
Basin States;

(i) recommend to the Central Government, for creation of special purpose vehicles (whether as a company under the
companies Act, 2013(18 of 2013) or Societies Registration Act, 1860 (21 of 1860) or a Trust under the Indian Trust Act,
1882 (2 of 1882)), as may be considered appropriate, for implementation of this Order and for the purposes of the Act;

(j) take such measures as may be necessary for the better co-ordination of policy and action to ensure effective
prevention, control and abatement of pollution, rejuvenation and protection and management in the River Ganga and its
tributaries;

(k) issue such directions to any person or authority, as it may consider necessary, for proper or prompt execution of the
projects or cancel such projects or stop release of funds or direct refund of amount already released and assign the same
to any other person or authority or Board or Corporation for prompt execution thereof;

(1) direct any person or authority to maintain such books of account or other documents, without prejudice to any law for
the time being in force, as may be specified by the National Mission for Clean Ganga;

(m) take such other measures which may be necessary for achievement of prevention, control and abatement of pollution,
rejuvenation and protection and management in the River Ganga and its tributaries;

(3)The National Mission for Clean Ganga shall have the power to issue directions mentioned under section 5 of the Act.

(4)The National Mission for Clean Ganga may evolve an appropriate mechanism for implementation of its decisions and
the decisions of the National Ganga Council.
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42. Giving of prior approval in certain matters.- Every person, the State Ganga Committees, District Ganga Protection
Committees, local authorities and other authorities shall obtain prior approval of the National Mission for Clean Ganga,
on the following matters, relating to River Ganga and any area abutting River Ganga or its tributaries, if required to
implement the decisions of the National Ganga Council, namely:-

(a) engineered diversion and storage of water in River Ganga without affecting the flow of water downstream of the
River Ganga;

(b) construction of bridges and associated roads and embankments over the River Ganga or at its River Bank or its flood
plain area;

(c) construction of Ghats or extension of any existing Ghat;
(d) construction of jetties;

(e) construction of permanent hydraulic structures for storage or diversion or control of waters or channelisation of River
Ganga or its tributaries;

(f) deforestation of hill slopes and notified forest and other eco-sensitive areas;

(g) any other activity which contravenes the principles laid out in paragraph 4 which the National Mission for Clean
Ganga may specify.

43. Financial framework.- (1) The budgetary allocation shall be utilised by the National Mission for Clean Ganga for
meeting expenses in connection with the discharge of its functions, objects and purposes and establishment expenditure:
Provided that the money received by way of grants, loans and borrowings shall be expended for the specific purpose for
which such grants, loans and borrowings have been received.

(2) The National Mission for Clean Ganga shall maintain proper accounts and other relevant records and prepare an
annual expenditure statement.

(3)The audit of National Mission for Clean Ganga accounts shall be done by the Comptroller and Auditor-General of
India and after completion of annual audit, the audit agency shall furnish annual audit certificate.

(4)The affairs of National Mission for Clean Ganga shall be subject to the control of Central Vigilance Commission and
there shall be a Vigilance Officer to look after vigilance related matters.

(5) The annual expenditure statement with the audit report shall be forwarded annually to the Empowered Task Force,
and the Central Government for being laid before each House of Parliament.

44. Engagement of legal experts.- The National Mission for Clean Ganga shall have proper legal set up for which it
may engage legal experts, consultants and legal firms as may be necessary for advising it on legal matters and providing
support for discharging its duties.

45. Scrutiny of reports.- All the reports relating to its activities and reports received from the State Ganga Committees,
District Ganga Committees, local authority, Board, Corporation or any person shall be scrutinised by the National
Mission for Clean Ganga and placed by it along with its views on the matters mentioned in such report before the
National Ganga Council for soliciting its guidance thereon, if required.

46. Consolidated report of Ganga Safety audit.- The National Mission for Clean Ganga shall prepare and submit a
consolidated report of the Ganga safety audits of River Ganga to the National Ganga Council along with the remedial
action taken thereon and also make available the same in public domain and exhibit the same at its website.

47. Powers of National Mission for Clean Ganga to call for information, conduct inspection, publish reports, etc.-
(1) Where the National Mission for Clean Ganga considers it expedient so to do under section 5 of the Act, it may, by
order in writing.-

(a) call upon any State Ganga Committees, District Ganga Protection Committees, local authority, other authority, Board,
Corporation or person, who has been allotted any project for execution or connected with such project or utilisation of
funds, at any time, to furnish in writing or make public for dissemination such information or explanation relating to such
project allotted for execution or executed or utilisation of fund allotted as the National Mission for Clean Ganga may
require; or

(b)appoint one or more persons or any authority to make an inquiry in relation to project allotted for execution or
executed or utilisation of fund allotted; or

(c) direct any of its officers or employees or the officers or employees of the Central Government or State Government or
any other authority to inspect the books of account or other documents of the State Ganga Committees, District Ganga
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Committees, local authority, other authority, Board, Corporation or person related to any project allotted for execution or
executed or utilisation of funds; or

(d) require any person, officer, State Government or authority to furnish to it any reports, returns, statistics, accounts and
other information and such person, officer, State Government or other authority shall be bound to do so.

48. Financing and implementation model.— The National Mission for Clean Ganga shall develop and constantly refine
financial models that would improve the performance and sustainability of projects, and which can be adopted by the
State Ganga Committees, District Ganga Committees, local authority, other authority or person for abatement of
pollution and rejuvenation, protection and management of the River Ganga.

49. Preparation of consolidated reports.- (1) The National Mission for Clean Ganga shall, on the basis of the reports
and other information forwarded by the State Ganga Committees, District Ganga Committees, local authorities, other
authorities, Board, Corporation or person, prepare a consolidated report every year indicating therein in respect of each
specified District abutting River Ganga and its tributaries.-

(a) the status of the plans being executed and measures taken by them and any other activity relating to the health of
River Ganga and its tributaries;

(b) the quality of water in River Ganga and its tributaries and remedial action in respect thereof;
(c) any interruption of water in the River Ganga and reasons therefor;
(d) condition of River Bed and flood plains and habitat in the specified District;

(e) remedial measures taken on the complaints received from public by the District Ganga Committee or local
authorities;

(f) threats remaining to be addressed by then with remedial action proposed therefor;
(g) report if any as reported by Ganga safety auditors;
(h) all other information relevant about the health of River Ganga and its tributaries.

(2) The National Mission for Clean Ganga shall submit a consolidated report referred to in sub-paragraph (1) after review
thereof to the Empowered Task Force along with remedial action thereof.

50. Annual report.- (1) The National Mission for Clean Ganga shall, within three months of the end of every year,
prepare an annual report of all work undertaken by it and by the Empowered Task Force on River Ganga, the State
Ganga Committees, District Ganga Committees, concerned local authorities, other authorities, Board, Corporation or
persons during the immediately preceding year.

(2) The National Mission for Clean Ganga shall include under separate parts in its annual report referred to in sub-
paragraph (1), all works undertaken by it and the Empowered Task Force on River Ganga, the State Governments, the
State Ganga Committees, District Ganga Committees, concerned local authorities, other authorities, Board, Corporation
or person, and forward the said annual report to the National Ganga Council and the Central Government and also make
available in public domain and exhibit at its website.

51. Constitution of Committees.- The National Mission for Clean Ganga may, constitute one or more River Ganga
Management Committees from amongst its members and such experts in the field of rivers or water as it may consider
appropriate for the efficient discharge of its functions under this Order.

52. Soliciting guidance.- In case any difficulty arises in implementing decisions of the National Ganga Council or the
provisions of this Order, it shall be duty of the National Mission for Clean Ganga to solicit the guidance of the National
Ganga Council and take appropriate action accordingly.

53. Constitution of District Ganga Protection Committees.- (1) The Central Government shall immediately after the
commencement of this Order, in consultation with concerned State Ganga Committee, by notification constitute, in every
specified District abutting River Ganga and its tributaries in the States mentioned in paragraph 2, the “District Ganga
Committees” for the prevention, control and abatement of environmental pollution in the River Ganga.

(2) Every District Ganga Committee in each specified District shall consist of the following members, namely:-

(a) the District Collector in the specified District; - Chairperson, ex-officio;

(b) not more than two nominated representatives from Municipalities and Gram Panchayats of the specified District
nominated by the State Government. - Members;
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(c) one representative each of the Public Works, Irrigation, Public Health Engineering, and Rural Drinking Water
Departments, and State Pollution Control Board working in the specified District abutting River Ganga to be nominated
by the District Collector - Member, ex-officio;

(d) two environmentalists associated with River Ganga protection activities and one representative of local industry

association in the specified District to be nominated by the District Collector - Members,;
(e) one Divisional Forest Officer of the specified District - Member, ex-officio
(f) one District official to be nominated by the District Collector. - Member;

(2) The District Collector shall be the Chairperson of the District Ganga Committee and the Divisional Forest Officer
shall be the Convener of the District Ganga Committee.

(3) The District Ganga Committees shall meet at such times and at such places as the Chairperson of that Committee may
decide and exercise such powers and functions as may be conferred under this Order:

Provided that at least one meeting of the District Ganga Committee shall be held every three months.

(4) A non ex-officio member may resign his office by giving notice in writing thereof to the Central Government or to
the District Collector concerned, as the case may be, and shall cease to be a member on his resignation being accepted by
the Government or the District Collector concerned, as the case may be.

54. Superintendence, direction and control of District Ganga Committee.- The superintendence, direction and
control of the management of the District Ganga Committee (including financial and administrative matters) shall,
notwithstanding anything contained in this Order, vest in the National Mission for Clean Ganga which may be exercised
by it either directly or through the State Ganga Committee or any of its officer or any other authority specified by it.

55. Functions and powers of District Ganga Committees.- (1) Every District Ganga Committee shall discharge
functions and exercise powers for rejuvenation, protection, restoration and rehabilitation of River Ganga and its
tributaries in each specified District as laid out in paragraph 6 and 7 as per the principles specified in paragraph 4.

(2) In particular, and without prejudice to the generality of the provisions of sub-paragraph (1) for rejuvenation and
protection and restoration or rehabilitation of degraded areas abutting River Ganga and its tributaries and subject to other
provisions of this Order and rules made thereunder, every District Ganga Committee shall have the following powers and
functions in relation to River Ganga and its tributaries abutting in the area in specified District, namely:-

(a) identifying activities which may be threats in the area of specified District abutting the River Ganga for protection of
River Ganga and its tributaries or its River bed and making a plan for remedial action and take remedial action in respect
thereof;

(b) taking remedial action at its own end for protection of River Ganga and its tributaries or its River bed abutting in the
specified District (excluding enforcement of the provisions of this Order)

(c) in the event of its inability to take remedial action, reporting (electronically as well as by sending written
communication in hard copy) to the National Mission for Clean Ganga and concerned State Government, the State Ganga
Committee, as the case may be, for issue of direction for protection of River Ganga and to formulate appropriate
management or remedial actions.

(d) taking suitable administrative and other measures, to give effect to the provisions of this Order so as to prevent the
environmental pollution in the River Ganga and its tributaries, not being inconsistent with the provisions of this Order, or
any law for the time being in force.

(3) In case, the District Ganga Committee is of the opinion that any contravention has been made of any other law for the
time being in force or in respect of provisions of this Order, it shall take appropriate action in accordance with the law for
the time being in force.

(4) The District Ganga Committee shall take all such emergency measures as specified in paragraph 7.

56. Designation of Nodal Officer.- (1) Every District Ganga Committee shall nominate as Nodal Officer for the
purposes of this Order -

(a) the Sarpanch of Gram Sabha of every village in the areas abutting the River Ganga and its tributaries;




73
[ 9T IT—BvE 3(ii) ] A <R mgww 39

(b) in case of an area, not being village abutting the River Ganga, the Chairperson of Municipality Planning Committee
or Metropolitan Planning Committee or Chairperson of any local authority, as the Chairperson of the District Ganga
Committee.

(2) Every Nodal Officer nominated under sub-paragraph (1) shall take measures to prevent the pollution of River Ganga
and its tributaries and take remedial action for protection of River Ganga and its tributaries or their River bed abutting in
such village or other area, as the case may be, of which he is the Nodal Officer and in case of his failure to do so, he shall
report the violation of this Order to the Chairperson of the District Ganga Committee for remedial action.

(3) After receipt of the report under sub-paragraph (2), the Chairperson of the District Ganga Committee shall take
remedial action for protection of River Ganga or its River bed abutting the specified District.

57. Preparation of plans.- (1) Every District Ganga Committee shall prepare its plan for protection of River Ganga and
its tributaries and their River bed abutting the specified District and submit the same to the National Mission for Clean
Ganga for its approval.

(2) The plan under sub-paragraph (1) shall include the activities to be undertaken by the District Ganga Committee for
protection, control and abatement of environmental pollution in River Ganga and its tributaries and their River Bed area
abutting the specified District which may be recommended by the State Government, State Ganga Committees, the
National Mission for Clean Ganga, any other authority or Board and the expenditure involved for such plan and time
within which such activities shall be completed.

58. Preparation of budget and maintenance of accounts.- Every District Ganga Committee shall prepare its budget
for every financial year indicating therein the funds required and purposes for which such funds shall be spent and the
time limit within which the activity mentioned in the budget shall be completed and submit to concerned State Ganga
Committee under intimation to National Mission for Clean Ganga and such Committee shall ensure proper maintenance
of accounts as directed by National Mission for Clean Ganga, for audit by the Comptroller and Auditor-General of India
or any other agency appointed by the Comptroller and Auditor-General of India and such accounts shall be subject to
inspection by National Ganga Council, National Mission for Clean Ganga, State Ganga Committee or any of their
appointed entities.

59. Monthly and annual reports.- (1) Every District Ganga Committee shall, submit monthly and annual reports to the
National Ganga Council, National Mission for Clean Ganga and State Ganga Committee as directed by National Mission
for Clean Ganga within specified timelines.

(2) In addition to the annual report referred to in sub-paragraph (1), the District Ganga Committee shall furnish to the
National Mission for Clean Ganga at such time and in such form and manner it may direct to furnish such other returns,
statements and other particulars in regard to any proposed or existing programme for the River Ganga Basin Plan for the
abutting area in the specified District.

60. Budget allocation.- The National Mission for Clean Ganga shall consolidate and prepare the budget requirement
and submit the same to the Ministry of Water Resources, River Development and Ganga Rejuvenation.

61. Direction by Central Government.- Notwithstanding anything contained in this Order, it shall be lawful for the
Central Government to issue directions in writing to the Ministries or Departments of the Government of India, or the
State Government or the State Ganga Committees, the National Mission for Clean Ganga or District Ganga Committees,
or local authority or other authority or statutory bodies or any of its officers or employees, as the case may be, to
facilitate or assist in the rejuvenation, protection and management of River Ganga and its tributaries in such manner as it
may direct, and such Ministry or Department or Authority or Mission or Board, Committee or Government or statutory
body, officer or employee shall be bound to comply with such directions.

62. Making of complaint under section 19 of the Act.- All the authorities constituted under this Order or their
officers authorised by such authorities may make complaint before the court under section 19 of the Act for taking
cognizance of any offence under the said section.

63. Order to be in addition to other laws.- The provisions of this Order are without prejudice to the discharge of
functions by any local authority or other authority or Board or corporation or any person for taking measures for the
purposes of effective abatement of pollution and rejuvenation of the River Ganga and its protection and management and
any other law for the time being in force.
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SCHEDULE
[See paragraph 20]
COMPOSITION OF STATE GANGA COMMITTEES

Serial No. | Name of the State Ganga | Composition of the State Ganga  Committees

Committee
e} (2) 3)
1. (Name) State Ganga Protection | (a)Chief Secretary, Government of State of
and Management Committee (Name) - Chairperson, ex-officio;

(b) Principal Secretary, Department of Finance, Government of State of
(Name)

- Member, ex-officio;

(c) Principal Secretary, Department of Urban Development and Housing,
Government of (Name)

- Member, ex-officio;

(d Principal Secretary, Department of Environment and Forests,
Government of State of

(Name) - Member, ex-officio

(e)Principal Secretary, Department of Water Resources, Government of
State of

(Name) - Member, ex-officio;

(f) Principal Secretary, Department of Public Health Engineering,
Government of State of

(Name) - Member, ex-officio

(g) Chairman, (Name) State Pollution
Control Board - Member, ex-officio;

(h)Chief Executive Officer of executing agency in the State of (Name)
- Member, ex-officio;

(i)Principal Chief Conservator of Forests,

Government of State of (Name) — Member, ex-officio;

(j) not more than five experts from relevant fields to be nominated by the
Government of

(Name) - Members
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AT, 1793(3H).—h% TLHTT TATFLOT (F22707) TfAfaaw, 1986 (1986 FT 29) it &rmer 3 i IT-emeTaAt
(2) &7 (3) ETT Y& ARFAT FT AN FXT T TAGEIT T Tl (HLEA0, AT 37T Taer) ITfarmaor sraer,
2016 =1 Ferrtera wee o fory Mwaforfem sreer o &:-

1. (1) TH AT AT INT ALY (HLEA, AT 37T Taere) TTFEHor (Ferrerd) siaer, 2019 FgT AU
(2) T ATTEATE TSI | THTH 0 AE § AR g

2. TIT & (HTEAT, GLAT 3T Ta4) Me9T, 2016 F dAq=ea 56, IT Ad=aa (1) * @< (A) # forg or=at
"Bt ot T ey, [T T afe i F orewer F w4 #" ¥ v 9 et T oft i
grferERTr" =7 Tiaeerfua B s

[®T. /. ¥4, 01/2016-17/111/07 TR HT ST (TS-110)]
TrStte fohe, TRt (e (T9TTeT)

A THE AR AT % TSI, STETLT0T, A1 1, ¥ 3, IT-< (i), F1.91. 3187 (31), faqi® 7 s,
2016 T SERTTerd Rt 737 =M

2559 GI/2019 D
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MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION

(National Mission for clean Ganga)

ORDER
New Delhi, the 21* May, 2019

S.0.1793(E). — In exercise of the powers conferred by sub-sections (2) and (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following Order to amend the River Ganga
(Rejuvenation, Protection and Management) Authorities Order, 2016, namely: —

1. (1) This Order may be called the River Ganga (Rejuvenation, Protection and Management) Authorities
(Amendment) Order, 2019.
(2) It shall come into force on the date of its publication in the Official Gazette.

2. In the River Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016, in paragraph 56, in
sub-paragraph (1), in clause (b), for the words “any local authority, as the Chairperson of the District Ganga
Committee”, the words “any local authority” shall be substituted.

[F. No. Estt.01/2016-17/111/NMCG-Vol-1II]
RAIJIV KISHORE, Executive Director (Admin.)

Note: The principal Order was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), vide
number S.0. 3187 (E), dated the 7% October, 2016.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054 Digitally si
igitally signed by

MANOJ MANOJ KUMAR VERMA

KUMAR VERMA Date: 2019.05.22

21:15:00 +05'30"
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FL.AT. 3163(3N).—HaT ALY, IT Al § TN, TFUOT A Trharm, =7 o sqem= & forg
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Safe Tgafa 7 @ F =R 77 % ¥ (3) g Y& ARdl &l TIRT Fd g0 9 JEhTT
(T T rae) D | ST T=TEar gened W, 2019 T9T ST U 4T HATAT FAATT " A o1f<F HATATT
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IERIKIE I

4537 GI/2019 (1)



THE GAZETTE OF IM&&&TRAORDINARY

/8

[PART II—SEC. 3(ii)]

1.

A, oG, TATFL (FLeAr) srterfaw, 1986 (1986 F 29) &t &mer 3 Fif IT-4TT (2) T ITETT (3)
ZTRT S&T ATRAT &1 TN F3d gU Hald LT I<h ATEadT | FAfad Seed Fiedl § Y 394 sqae
TRIT AT (HTEA0T, AT 3T Taee) ATTFRI0r o A1<er, 2016 FT ST T FLAT 8, A7 ;

HIerT AT 3T YT — (1) TH Q9T T Aerd 17 T 747 ( H@Leqo, LT 3T Ta4w) TTresheor
(FET HelTer) araer, 2019 ¢ |

(2) TE, TSTIS H, THE THIA I TG H TIT 2

I ATTLAAT H, ST HATGA, qal @ Sl W0 S0 7oAy’ iU F T 9 Sd AT
AT of ik T ST

TRIT AT (HE0T, AT 3T Tae) ATTEFor siraer, 2016 # (O T8 THH TAT 3 9T Fgl I97
), TEATAAT & AT, TTACT (Her0r) Atef=aw, 1986 (1986 FT 29) (3 aTa 3<h ATAHTH Fgr 147
?) 1 T 3 TuT 4,5,9, 10, 11,19,20 3% 23 Fit ITLTT (2) 74T (3) F == (i), (i), (v), (vii),
(viii), (i), (), (xii) TAT (xiii) F T ITLT (i) FIT T WA oTRAT F TART FIJ g0 M5al 6 a1
TTEET g aTel g AT ‘i IhIY UTEgTer” oTsal & 91 TH1E gie aref 937 | "Ser Faree Jaraa”

9Teal % TITT 9T, "qohTel STt HATYH HATAA" 9Te8 T STUA|
I AT o 47T 12 H,

(F) ST-92T (1) F T 92 FAeforfea war s

(1) Tt s atews # fAwferfea g g

F) | T G -3, T,
EIREREERINEE -UTETE, TS,
M) | Fefrr At a9 U STy aiadd w5 A, T
=) | v e HEE, TS
BRELREEIGE RS EA IR E -EeT, A
=) | e e == HEET, TR
) | Fara fEeme va s @5 T, T
1) | et gretor feewre WAt TqEE, T
) | FarT O afiag w7 TqEET, Tad
) | FT wieT T WA I, T
T) | IuTeAes A AT qTE, ToA
3) | gem w5, foee T, T
T) | AT WAL, ATET qIET, 72
7) | qEm wel, saAvET q3E, TaA
) | e A, 39T TR q3E, TaA
q) | T weA, afsHT e qEH, 0o
oq) | T, ST dHTeE, qar fEeTe 37 w9 "er FarT T, ga
7) | @fa, T 9o vd st e TqEE, T
o) | T, AET S gl w1 TqTE, TaAd
) | @fa, w5 e e sweror T, T2
q) | geTH=ers, e @y T e e A=, 12T
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(@) IT-9T (7) ®, "I HATA, Al AR SHT AT HLAT HATAT" eTeal F T UL, " A<
TATAT" 9Te] ¥ STUA|

5. 3 MM F TWT17 § —

(@) 3T-8T (2) ®, 9% (F), (@) 37T (1) A% 37 Hafda vfatet & v av Mwterteaa @ s, s,

(F) FEIT A 9Tk TAT ST, T
(@) FET STt orfeh T wAT e, T
() |, STt HATEE, Tt T ST 9 " AT I, T,

(@) IT-UT (5) |, "o HATYA, ol [HFT ST T {0 HATAT" 9real F €A U< " 1<k HATAT (A
T, qaT AwTe ST 9T F2eqor foram )" oreg Y g T SAT0|

6. ITh <9 F U7 35 F IU-UT (1) ®, HE (W) 3T W () AT 369 Fqataa wtatam F v uv Fefefa
TET SO, AT,

(T) T A=, ST AT, T&T ER ST 97 e AT -HEE], e,
WERSEIECAE EI Rt DR ER U -EE, I8,

7. I AR F G760 |, ST FETYA, AT FEFHTH ST IT AL HATAL" ST o FATH UL "SA FETYA, AGT
TahTeT 31 99T H2arr e e ores ¥ STUA|

[FT. &. #47. 01/2016-17/0111/TAUAH S -G-qa 4]
Trsiter FoheTe, FTARTT fAeers (Tormer)

feoqur ;g sRer, ATRA F TSI, SAETLT, VN 2, @< 3, IT-TE (i) § AT=AT 5T wram 3187 (3),
ARG 7 S<pas, 2016 3T dfaw I ATeR=ar Jear #1300, 1793 (), arrg 21 9, 2019 3T
gerrtara T =T =, g weRTtera e I o

MINISTRY OF JAL SHAKTI
(Department of Water Resources, River Development and Ganga Rejuvenation)
(NATIONAL MISSION FOR CLEAN GANGA)
ORDER
New Delhi, the 2nd September, 2019

S.0. 3163(E).—Whereas, the Central Government intends to take measures for prevention, control
and abatement of environmental pollution in river Ganga and to ensure continuous adequate flow of water so
as to rejuvenate the river Ganga to its natural and pristine condition;

And whereas, to achieve the aforesaid objective, the Central Governmentdecided to constitute various
authorities at Central, State and District levels;

And whereas, vide notification number S.O. 3187 (E), dated the 7™ October, 2016 published in the
Gazette of India, Part II, Section 3, Sub-section (ii), dated the 7™ October, 2016, the Government of India in
the erstwhile Ministry of Water Resources, River Development and Ganga Rejuvenation made the River
Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016;

And whereas, in exercise of the Powers conferred by clause (3) of article 77 of the Constitution, the
President made the Government of India (Allocation of Business) Three Hundred and Fiftieth Amendment
Rules, 2019 and created a new Ministry, namely “Ministry of Jal Shakti (Jal Shakti (Mantralaya), inter alia,
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allocating the subject matters relating to water resources, river development and Ganga rejuvenation to be
administered by the said Ministry;

And whereas, consequent upon the creation of the Ministry of Jal Shakti, it has been decided by the
Central Government to make necessary consequential amendments in the said notification and in the River
Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016contained therein;

Now, therefore, in exercise of the powers conferred by sub-sections (2) and (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following
amendments in the said notification and furtheramendments in the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016 contained therein, namely:—

1. Short title and commencement.—(1) This Order may be called the River Ganga (Rejuvenation,
Protection and Management) Authorities (Second Amendment) Order, 2019.

(2) It shall come into force on the date of its publication in the Official Gazette.

2. In the said notification, for the heading “MINISTRY OF WATER RESOUCES, RIVER
DEVELOPMENT, AND GANGA REJUVENATION”, the heading “THE MINISTRY OF JAL SHAKTI”
shall be substituted.

3. In the River Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016
(hereinafter referred to as the said Order), in the preamble, in the paragraph beginning with the words “Now,
therefore, in exercise of the powers” and ending with the words “the Central Government hereby”, for the
words “Ministry of Water Resources”, the words “erstwhile Ministry of Water Resource” shall be substituted.

4. In the said Order, in paragraph 12,—
(a) for sub-paragraph (1), the following shall be substituted, namely: —

“(1) The National Ganga Council shall consist of the following members, namely:—

(a) | Prime Minister Chairperson, ex-officio;
(b) Union Minister for Jal Shakti -Vice-Chairperson,
ex-officio;
(© Union Minister for Environment, Forests and Climate -Member, ex-officio;
Change
(d) Union Minister for Finance -Member, ex-officio;
(e) Union Minister for Housing and Urban Affairs -Member, ex-officio;
) Union Minister for Power -Member, ex-officio;
(2) Union Minister for Science and Technology -Member, ex-officio;
(h) Union Minister for Rural Development -Member, ex-officio;
1) Union Minister for Shipping -Member, ex-officio;
Q)] Union Minister of State for Tourism -Member, ex-officio;
k) Vice Chairman, NITI Aayog -Member, ex-officio;
@ Chief Minister, Bihar -Member, ex-officio;
(m) | Chief Minister, Jharkhand -Member, ex-officio;
(n) Chief Minister, Uttarakhand -Member, ex-officio;
(o) Chief Minister, Uttar Pradesh -Member, ex-officio;
(§9)] Chief Minister, West Bengal -Member, ex-officio;
(@ Secretary, Department of Water Resources, River -Member ,ex-officio;
Development and Ganga Rejuvenation
(r) Secretary, Department of Drinking Water & Sanitation -Member, ex-officio;
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(s) Secretary, Ministry of Housing and Urban Affairs -Member,ex-officio;

(1) Secretary, Department of Agriculture and Farmers’ Welfare -Member,ex-officio;

(u) Director General, National Mission for Clean Ganga -Member Secretary,
ex-officio.”.

(b) in sub-paragraph (7), for the words “the Ministry of Water Resources, River Development and
Ganga Rejuvenation”, the words “the Ministry of Jal Shakti” shall be substituted.

5. In the said Order, in paragraph 17,—

(a) in sub-paragraph (2), for items (a), (b) and (c) and the entries relating thereto, the following
shall be substituted, namely:—

“(a) Union Minister for Jal Shakti -Chairperson, ex-officio;

(b) Union Minister of State for Jal Shakti -Vice-Chairperson, ex-officiq

(¢) Secretary, Department of Water Resources, River | -Member, ex-officio;”;
Development and Ganga Rejuvenation

(b) in sub-paragraph (5), for the words “the Ministry of Water Resources, River Development
and Ganga Rejuvenation”, the words and brackets “the Ministry of Jal Shakti (Department of Water
Resources, River Development and Ganga Rejuvenation)” shall be substituted.

6. In the said Order, in paragraph 35, in sub-paragraph (1), for items (b) and (c) and the entries
relating thereto, the following shall be substituted, namely—

“(b) Joint Secretary, Department of Water | -Member, ex-officio
Resources, River Development and Ganga
Rejuvenation

(c) Joint Secretary, Ministry of Housing and
Urban Affairs

-Member, ex-officio”.

7. In the said Order, in paragraph 60, for the words “the Ministry of Water Resources, River Development and

Ganga Rejuvenation”, the words “the Department of Water Resources, River Development and Ganga
Rejuvenation” shall be substituted.

[F. No. Estt.01/2016-17/0111/NMCG-Vol-III]
RAJIV KISHORE, Executive Director (Admin.)

Note : The Principal Order was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii), vide notification number S.O. 3187 (E), dated the 7th October, 2016 and last
amended vide notification number S.0. 1793(E), dated the 21st May, 2019.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. MANQJ  Digitallysigned

by MANOJ
KUMAR  KUMARVERMA

Date: 2019.09.02
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EEMILRPIC D)
(STt TreTer, 7t R 3R T e frem)
@ T T free)
NITAES
% foeeht, 14 Rrawat, 2019
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“(51,7) ST Y ST foreT sheamor woft “HEH, Y,

[T, ©. TAT. 01/2016-17/011 1 /TTUREISH-GS-111]
TSt forem, shRieRT frawTen (Sremer)
MINISTRY OF JAL SHAKTI

(Department of Water Resources, River Development and Ganga Rejuvenation)
(NATIONAL MISSION FOR CLEAN GANGA)
CORRIGENDUM
New Delhi, the 14th September, 2019

S.0. 3287(E).—In the notification of the Government of India, in the Ministry of Jal Shakti (Department of
Water Resources, River Development and Ganga Rejuvenation), number S.O. 3163(E) dated the ond September, 2019,
published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (ii), at page 4, after line 28, insert

| “(da) ‘ Union Minister for Agriculture and Farmers Welfare -Member, ex-officio;”.

[F. No. Estt. 01/2016-17/0111/NMCG-Vol-III]
RAIJIV KISHORE, Executive Director (Admn.)
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Advance Service Vikash Kumar Vs. State of Haryana
1 message

Saurabh <saurabhrajpal.sc.aor@gmail.com> Wed, Oct 2, 2024 at 7:13 PM

To: rkhuranalegal@gmail.com, gigicgeorge.adv42@yahoo.in

Sir/Ma'am

PFA, copy of the Objections in the above captioned matter - Vikash Kumar Vs. State of
Haryana OA No. 581 of 2022.

Kindly, consider the present email as advance service and proof of service in the above
captioned matter.

Regards
(Saurabh Rajpal)
Advocate For Respoindent No. 8,9 & 10

E Vikas objection final.pdf
3968K
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